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LEGISLATIVE ASSEMBLY.
Monday, 5th September, 1936.

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr, President (The Honourable Sir Abdur Rahim) in the Chair.
J

MEMBERS SWORN.

Mr. Jamg#fCochrane Highet, M.L.A. (Government of India : Normi-
d Official) ; and

Mr. John Ba.rtley, CILE,ML.A (Govern.marﬂ: of India : Nominated
’Omem.l)

" STARRED QUESTIONS AND ANSWERS.
&

(a) OraL ANBWEES,

REDUCTION OF THE PRicEs oF FOODSTUFFS, ETC., ON STATE RAlLWAYR,

709. *Mr. Brojendra Narayan Chaudhury :* Will the Honourable
the Railway Member please state :

(a) the amount of licence fees, stall rents and other dues from
vendors of foodstuffs collected by -the State Railways in
the year 1936-37 ;

(b) the amount of passenger fares collected by them in that
year ;

(e) the percentage of (a) to (b) ; _

(d) if he is aware that platform prices of foodstuffs and drinks
are generally 30 to 50 per cent. higher than the prices
outside station premises, and even double, e.g., soda-water
six pice within Calcutta stations and only three pice out-
gide ;

(e) if the difference in prices represent the rents, licence fees,
etc., paid to the Railway ; and

(f) if he proposes to take steps to reduce the prices to the out-
side’ level by issuing schedules of prices from - time to
time and by abolishing licence fees and by reducing rents
to the outside level ? .

The Honourable Mr. A. @, Olow : (a) The amount of licence fee re-
covered was about Rs. 5,08,000. Figures relating to stall. rents and
other dues are not readlly available, .

( 1541 )
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(b) Approximately Rs, 21} crores.

(e) 0.23. '

(d) No. It is mot possible to generalisg, &s regards the incidence of
charges, but 1 am prepared to admit that prices at gtations may be higher
than the prices prevailing in the local markets.

(e) The difference at most _stations is due to the sales being amall

d to their being restricted to the time when trains come in, and,
%‘vemﬂ\r to the ‘vendors' hein required to maintain a higher standard
of cleanliries§ 'and lluailby an- 1’5 normal!y to be found in the loeal
bazaars. w

(f) The prices charged are tfhuse authorised by the Railways’ Divi-
sional or District Officer concerned after such enquiries as may be con-

_Fd,gppd ,;;ecps ry -including, on gertain railways, cons“tat,mn with the

al civil authorities,
.. J¥. Projendra Narayan Chsudhury : There is a guestion about the
‘price of soda water. It is sold at six pice within Caleptta stations and
only three pice outside. "

The Hono  Mr. A, G. Ql,qw I pm sorry I have not followed
the Honourablé 'Member’s ‘question.

Mr. Brojendra Naraygn Chaundhnry : The Honourable Member has
not replied to the last portion of my question, part (d), where it is stated
that soda water is sold at six pice within Calcutta stations and only
three pice outside.

‘The Honourable Mr. A. @. Olow : I took that to be only &n example.
I said that T was prepared to admit that prices at stations may be a little
higher than the prices in local markets.

Mr. Brojendra Narayan Ohaudhury : Is the Honourable Member
prepared to admit that sometimes the prices are double ?

Dr. Bir Ziauddin Ahmad : They are sometimes three times.

The Honourable Mr, A. G. Clow : This is not the time for making
admissions ; this is a time for giving information.

Ppr. Bir Zis Ahmad : May I ask whether the same vendor has
got ¢ne price insi e the station platform and a different, sfightly higher,
price outmde the platform ?

The Honourable Mr, A. G. Clow : I should have expected a higher
grice ingide the station.

Dr. 8ir Zianddin Ahmad : Why should there be higher prices inside
the station !

The Honmourable Mr. A @ Olow : Beeause you get much smaller

sales inside the station. Tn the case of a shop there is a big sale going
on constantly, but inside a station you have only small sales and at particular

Yines-
Br. 8ir Zauddin Abmad : The sqme venc}ﬂ; sells at one price inside

the platform and he hag got a Iower phce outside the platform on’ the
railway premises,

&

Y H
(KWL



STARRED QUESTIONS AND ANSWEBS _ 1%?’3
The Honourable Mr. A, G. Clow : I am qulte wlllmg to take it from
the Honourable Member. I was not gware of it.
'Dr. Sir Zianddin Ahmad : If it is a faet “will the Honourable Mem-
_bvr try to rectify it ¢

The Honourable Mr. A, G. Olow : No. I do not see any eause for
rectification. '

Dr. 8ir Zianddin Ahmad : Does the [{0Hiourable Memher mean that
it is a correct thing that one man should loot’fhée railway travelling public
inside the platform, whlle the same man charges a lower price outside the
platform 1

The Honourable Mr. A. G. Olow : That is rather an argument than a
request for information. -

Shrimati K. Radha Bai Subbarayan : I think the Honourable Member
referred to cleanliness. May I ask what arrangements are made on
these railways for supervision of the food, cooked and uncooked, that is
sold on the stations and in the trains ? _

The Honourable Mr. A, G. Olow : 1 have no particulars of th
but I presume that local officials see to it that the place is kept clean.

Mr. 8. SBatyamurti : Have Government enquu'ed or will they enquire
and satisfy themselves, whether the higher prices demanded on the railway
platforms for foodntuifs fruits, ete., are justified by any relevant con-
siderations, or they are merely monopoly prices {

The Honourable Mr. A, G. Clow : We are satisfied that there are
relevant considerations. It happens on all the railways the world over,
that you have to pay a slightly higher prices for somethings inside the
station than in the local markets,

Mr, B. Satyamurti: In view of the fact that the third class
passenger in India is a very poor person and cannot afford to pay
higher prices, may T know if Government have enquired or will enquire
whether the higher prices are justified by any considerations for the
benefit of the passengers or at least the railways !

The Honourable Mr. A. G. Clow : It is a matter of opinion. My
opinion is that the vendors are justified in charging a little higher price in-
side.

Mr. 8. Satyamurti : Are tenders called for, and are the lowest
tenders accepted ? -
" The Honourable Mr. A. G. Clow : 1 have not got the information
ere.

Mr. N. M. Joshi : May I ask whether the Government of India will
discuss this question with the Central Advisory Counml fnr Rallwaya ]

The Honourable Mr. A. @. Olow : I think it is rather a matter ;!or
the .-Local Committees if it does arise at all.

¥r. ¥ B James : They bave alrepdy discussed it.

Mr, ?relident (The Honourable Sir Abdur Rahim) : Next questioh.
L355LAD © oA
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Provision or Fans v (i‘mp Crass COMPARTMENTS ON RATLWAYS,

710. *Mr. Brojendra Narayan Chaudhury : Will the Houourabla the
Railway Member please state :

(a) if any Indian Railways intend to install, or have, installed
faps in third class compartments ; if so, where, and in
which trains ;

(b) if the mnovatwlms experimental, and if so, w};‘mt it is mtend-
ed to find out by the experiment ; and

(¢) if extra fare will be charged for fans !

The Honourable Mr. A. G. Olow : (a) Electrie fang have been fitted
in new third class carriages on H. E. H. the Nizam's State Railway fer
some time. Information as to the trains on which such carriages are
employed is not aﬂllable

(b) and (e). No.

Mr. N. M Joshi : May I ask whether the Government of India
will get detailed mformatmn from the Nizam's State Railway on this
point 1

The Honourable Mr. A. @G. Olow : On what point?

Mr. N. M. Joshi : Installation of fans in the third class compart-
ments.

The Honourable Mr. A. @. Clow : I have said that they have fitted
them in the new carriages for some time.

Mr. N. M. Joshi : But as the Honourable Member said that the
Government do ot have sufficient information if the innovation is
experimental, and if so, what it is intended to find out by the experi-
ment. May T ask whether the Government of India will collect informa-
tion and place it before the House ?

The Honourable. Mr, A. G. Clow : We are not responsible for this

railway which is an Indian State Railway.. The point of the question

was, I thought, whether this experiment could not be extended to our
own railways.

. Mr. T. 8. Avinashilingam Chettiar : In view of the fact that this
has been pressed upon the Government quite often, will Government
enquire of the Nizam’s State Railway whether it has been working
economically ¢

The Honourable Mr. A. G. Clow: No, because we do not propose to
follow that system on our railways.

Mr. 8 Satyamurti : May I know whether Government will call
for information from this railway as to the eapital cost. of having these
fans, the recurring cost per month, and whether there has been any in-
crease in the traffic, because the Honourable Member has said more ‘than
once and also his predecessor that the difficnlty in the way of our rail-
ways having it is the initial cost and its doubtful usetulnelh to. bring
about an increase in the traffic ¢
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The Honourable Mr. A. &. Clow : I do not think it is very difficult
to prepare an estimate. In fact, we have prepared an estimate.. .

Mr. 8. Batyamurti : Will Government call. for informhtion_,_ whether
there has been an increase in third class traffic in view of the increase

in the amenities ! | .

The Honourable Mr. A. @. Olow : It would not be possible to isolate
the effect of this factor on the Nizam’s State Railway. ' |

Mr. T. 8. Avinashilingam Chettiar : Have Government. already
decided in advance that its working will beiumeconomical without having
made a detailed enquiry ?

The Honourable Mr, A. G. Olow : They have certainly decided that.
they cannot afford to have these installed.

Mr, N. M. Joshi: Are Government determined not to learn from
the Nizam’s State Railway or any other railway !

The Homourable Mr. A. G. Olow : No. - 'We have learnt what we

can learn, but we are not in a position to spend the money.

SpeED oF XB ENGINES ON THE EAsT INDIAN RAILWAY.

711. *Mr. Badri Dutt Pande (on behalf of Mr. Sri Prakasa) : Will
the Honourable Member for Railways state :
(a) the maximum speed at which XB engines are allowed to
run on the East Indian Railway since the Bihta disaster ;
and

(b) what trains they are now attached to ?
The Honourable Mr. A. G. Clow : (a) Fortyfive miles an hour.

" (b) Passenger traing which do not run at a higher speed tha.n
at.

Mr. Badri Dutt Pande : Have the speedometers been fixed or are
they being fixed to these engines ¥

The Honourable Mr. A. @. Clow : No. I have given a reply earlier
this session as to the extent to which speedometers have been installed
on all the railways.

Mr. Badri Dutt Pande : Are these engines still on the lines, or are
they resting in the sheds ?

The Honourable Mr. A. G. Olow : They are running on passenger
trains. '

Mr. 8. Satyamurti : May I know how Government propose to limit
the maximum speed at 456 miles an hour. What are the devices by which
they have secured that these engines will not run beyond 45 miles an
hour, in view of the expert evidenee before Chief Justiee Thom and
his own finding ¢

The Honourable Mr. A G. Olow : So far as'T can recollect the
orders were that 45 miles was to be the maximum limit szch as would be
indicated by a speed indicater and the arrangements for the running
of the trains at present allow a substantial margin below that limit.
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on the XB ines 1 o .
** The Honourabls Mr, A. @. Olow : No. '
Mr. 8. Satyamurti: May I know whether time tablés have béetl
reyised anew and steps have been taken not to compel drivé;ré in 'd.nf
ciféurmstances to speed up trains, or to -offer them temptation to drive
beyond 45 miles ah hour? - )
.. Thé Honoprable Mr. A. G, Olow : Tiiniups have been revised. I
don’t know whether the time tables have been revised in“all cases. In
some cases time tables are revised, and, in otherf, § block ‘allowande is
given, 5o that there may be sufficient time.

Sy 8 swnmw May T'kiow #Héther Shers” v apeed iidietors

DerrovEMENT ADVISORY COMMITTEE AT HARDWAR AND SETTING UP. OF A
. SrmiLar CoMMITTEE AT BENARES. .

712. *Mi Badri Dutt Pande (on behalf of Mr. Sri Ptakasa) : Will

the Honourablé Member for, Railways state :
[(a) if it is a fact thwt there is an Improvement Advisory Com-
mittee appointed at Hardwar to advise the railway regard-

ing improvements, etc., there ;.

(b) if this Committee has been appointed by_Gov"ernment ; and

(c) if Government are prepared to consider the desirability of
detting up a similar committee at Benares ?

The Honourable Mr. A. @. Clow : (a) and (b). Such a Committee
was constituted by the Government of the United Provinces, but I have
no particulars of the functions assigned to it and do not know if.it is
still in existence. o

(¢) This is a matter for the Provincial Government.

Brince LiNes wrte Two Crassks oN THE B8t INDIAN RatLway.

1+ 713. *Mr. Badri Dutt Pande (on behalf of Mr; Sri Prakasa) : Will
the. Honourable Member for Railways state :

(a) if it is a fact that on the East Indian Rdilway on doms
branch lines they have only two classes, namely the upper
and the lower ;

(b) how these classes approximate to-the-four glasses - om the
rest of the line ;

(¢) what are the fares charged for these mew classes as com-
pared to the existing fares of the four classes ; and

(@) how farés are adjusted on through tickets from a station
setved by four classes to stations on branch lines served
by only two classes ? ’

'The Honourable Mr. A. @. CloW : (a) Yes. ‘
{b) and (e). The upper class scale is the same ag the old second lgfg
, é

stale and the lower ¢lass scale is the same as the old third class seale; an
accommodation provided is gemerally similar. :
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. (4) By charging coinbined ifst drd upped clas fares to st Slace
nassengers and combined intermedidte and loWer class fards fo ints d
iate passengers. Second and third class passéngérs dre charfged ti
fares for these classes. T
A ‘, e .‘hﬁ.
CrEATION OF Two ¥egw Posts 1N i Axs-Fwpix Repro.
714, *Mr. 8. Satyamurti : Will the Hodourdble Métbeér' for Com-
munications be pleased to state : - _ ot
(a) whether it is a fact that two new posts in the All-Indi
Radio have been created : omey:Director of Publicity an
the other, Planner of Programmes ;
(b) the pay and the duties of these two officers ;
(¢) whether they will be recruited by the Federal Public Servide
Commission ; and o
(d) whether Government have expmimed tHE whole matter. care-
fully and come to the conclusion that the creation of these
two posts wis absdlutely necessary in thé intérdsts of the
spredd of broadedsting id’ this éountry 1
The Honourable Mr. A. G. Olow : (a) Two such appointments are
Foritemplated )
(b) The pay of both the posts is Rs. 500—25—750. 1
The duties of the Director of Programme Planning will be mainly
to supervise, organise and co-ordinate the programmes broadcast from
afl stations of All-India Radio. o .

* The Director of Publicity is intended to establish a liaison between
the' publie, the press and' All:India Radi6 ; Hé will daiso génerally con-
trol' thd Alldndia Radio journals.

(¢) Yeu N . _
~_(d) The matter was carefully | considered and the\cnnclimi'og
#¥dthed was that the posts weré reeded. ' = _
Mr 8 ﬂh‘tymurti May I know whether Government propose
to take steps, when this officer is appointed, to co-ordinate -the pro-
grammes from all the broadcasting stations in India on some basis 1
by that the idea'?

The Honourablé M- A @ Olow : That is the intention.

__ Mr B8 Satyamurti: In view of the vastness of the courtry, the
different tastes of the people just now, and, the differen; languages,
ﬁﬁ&]‘, are the steps which Government conteﬂfplate immediately being
,fhkgﬁ_‘j;bémﬁ  about this co-ordination of programmes by the creation
o fhis' office -

The Honourable Mr, A. G. Clow : I do not think that Government
‘have any steps immediately in contemplation. That is.a matter for
‘the’ Head of the department largely. '

Mr. 8. Satyamurti : Since he is not here, I am asking the Govern-
ment to answer for the Head of the Departmént under them.
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The Honoyrable Mr. A, G. Olow : This is a matter more for the Head
of the department to congider and work out. One of the steps will be
to secure greater efficiency and economy by relaying more than we are
doing at present.

Mr. 8. Satyamurti : For that purpose, did Government consider the
ereation of this new job necessary !

& The Honourable Mr. A. @. Olow : His duties are not confined to
at. b Lo o

~ Mr. 8 Satyamurti : WHat were the conditions which weighed with
the Government of India When they sanctioned this appoltment, apart
from that of relaying programmes !

The Honourable Mr, A. G. Olow : To secure that efficient organisa-
tion and co-ordination which the Honourable Member himself has in
view.

Mr. 8 Satyamupti : Then, have Government no plans as to the
duties of this gentleman when he is appointed ¢

The Honourable Mr, ‘:hl'} Olow : If you need a gentleman to carry

out certain duties, then you leave those duties to the gentleman himself
in the first place.

Mr. 8. S8atyamurti : Did Government have no proposals before them
submitted by the Head of the department as to the nature and extent of

the work to be done hy this gentleman, before they sanctioned the
appointment ¢ '

The Honourable Mr. A. @. Clow : The Head of the department
eertainly gave us an indication of the nature of the work to be dgne.

Mr. 8. Satyamurti : May I know what is the reason for the creation
of the other new appointment, besides the Director of Broadcasting,
the TI'ditors of Indicm Iistener and the other papers in Hindi and Urdu,
and the various officials in the Broadcasting Department !

The Honourable Mr A G. Olow: His duties will be to establish
liaison with the public, the press and the all-India Radio and to deal with

the complaints from the public and to see that as far as we can we give
satisfaction to them.

Mr. 8. Satyamnrti : Are not Government aware that the Directors
of Broadeasting invite correspondence, look into and deal with com-

plaints ¥ If so, may T know what is the reason for the creation of this
new. job ?

The Honourable Mr, A. @G. Olow : T am aware that the Directors
of Broadeasting Stations do that to some extent but T think the Head of the
department felt, and Q(overnment agreed with him, that a Director of
Pnblicity who would be responsible for establishing relations with
the public would be of considerable advantage.

Mr. B. Satyamurti : Will this officer tour round all broadcasting
stations and see how they are working ? ' '

' The Honourable Mr. A. G, Olow : T cannot say.

e
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wonxmo or TeLEPRONES IN INDEA.- .. .-

715. *Mr, 8.’ 'Batyamurti : Will the Honourable ‘Member for
Communications be pleased to state :

(a) whether it is a fact that so far as Indian ﬁlebho'nes’ are con-
cerned, the musi profitable lines and eervlces are in the hands
of prlvate enterprise, while the least paying and most diffi-
cult are in the hands of Government ;

(b) the reasons why the largest local telephone svsfems of the
country, namely those in Calcutta, Bombay, Madras and some
other places, are worked by private enterprise ;

(c¢) whether the royalty paid by all these companies in 1936-37 was
about 44 lakhs, whereas the revenue earned by them was more
than 943 lakhs ;

(d) whether it is a fact that the licemsed systems operate in the
three or four most popuious centres, whereas the Govern-
ment systems are scattered over numerous comparatively
small cities and still smaller-provineial towns, some of whleh
are no better than glorified villages ;

(e) whether Government are taking-any steps to do away with this
anomalous arrangement as soon as possible and to see to it
that both the long distanee and lncal telephone systems are
brought under the control of the Government of India ;
and

(f) whether Governmeni have considered that, as a result of this
step, they can make further reduction in telephone charges t

The Honourable Mr A, @. Olow : (&) and (d). It is a faet that the
telephone systems in five of the largest cities of India, -viz., Bombay,
Ahmedabad, Karachi, Madras and Calcutta, are worked by licensed. tele-
phone companies, and that these systems are more profitable than Gov-
ernment telephone exchanges. The latter are scattered over 285 stations,
of varying sizes and importance.

(b) The companies who operate the telephone systems, in the.eities
referred to, were first gwen licenses to work them as far back as 1881
and they were renewed in 1903. The ‘periods of their present licenses
have not yet expired.

' (¢) The royalty paid by the licensed telephone companies in 1956-37
was Rs. 4,31,353. The gross revenue earned by the companies was
approximately Rs. 86 lakhs,

(e) The trunk telephone lines are wholly worked by the Posts and
Telegraphs Department. As regards the local telephone systems men-
tioned in part (a) of the question, the point will be considered when an
opportunity arises.

(£): Tt ‘is mot possible to say at present whether telephone charges
could be reduced if Government took over those systems.

Mr. 8. Batyamurti: In view of the striking figures given by the
Honourable Member, may T ask whether Government propose to
examine the matter, and see whether we cannot buy out these eontracts
at the earliest' possible moment, even by paying them extra premia !
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The Honourable H:BL G Clow': I Bejl?;:;"tﬁe’ (overnment have the

ion ef huying out these contracts in 1943 and the .matter can De
;ﬁ&%@gy. ntract 49.80d the .matter can |

_Mr T. 8 Avinashilingam Ohettiar : In view of the huge profits that

t%‘ése {elephone compaties are making, will Government consider the advis-
abifity of asking them to réduce their charges ? '

The Honourable Mr. A. @. Olow : I did not say that they were
making huge proﬁta._

Mr. T, 8. Avinashiliigam Ohettiar : Are Government satisfied that
the profits are just the ordinary profits that other cémpanies make 1

Mr. 8. Satyamurti : Tn view of the fact that the royalties paid are four
[%ts 0dd and tliey are making a profits of 86 lakhs, will Government
take steps to see that some portion of these enormous profits is tapped
fof the benefit of the taxpayer ¢

 The Honodurable Mr. A G. Olow : 86 lakhs was not the profit but
the gross revenue earned. -

Mr. 8. Satyamurti : What are the profits {

The Honourable Mr A @. Olow : T have not got' the figures.

Mr. T. 8, Avinashilingam Chettiar : What is the dividend !

The Honourable Mr. A. G. Clow : I do not know.

Mr. K. S8anthanam : Have Government decided that no more Jicences
shall be given to private companies in other stations ?

The Honourable Mr. A. G. Olow : No more licences are béing! given
in' the meantime. e

Mr. & Batyamurti : Are these contracts terminable in 1943 ¢

The Honourable Mr. A. G. Ol6w : They fall due in 1963, but there is
an option in 1943.

T oMy 8! wﬂﬂmﬁ fn' all these cases 1
The Honourable Mr. A. G Olow : Yes;
. Mr 8 Satyamurti: In view of the fact that the wheels of Goverii:

ntent move slowly, will they start taking up the matter in 1938 so that
they may be able to buy off these contracts in 19481

~ The Honourable Mr. A. G. Clow : We shall take up the question in
e.

Rapio LicENSEES AND MANUFACTURE oF CHEAP RaDIO SETS IN INDIA.

"o §16.-*Mk. 8. Setyamurti: Will the Honhourable Member for
Communications bt pleased: to- state :

~'(a) the number of radio lidensees throughout India-teday of private

; listeners ; . '

., . (b) the rate at which it is ificteasing and the stbps; if any, Gow

ernmerit are taking to'increase the number of Hoénsees';' -
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() whether Qovernment propose fo examine “the programimés and

thie ¥a¥é-lengtht from an AN-India point 8 view: with & view
to stintatdtifl the inctease in the numbet of privetd lickheees |

@) Wﬁ’é’l:'ﬁef Qovernthéfit havé tdkedl ahy sfeps for the masifac-
tFé &P chellp k4dfs s6td in this countty ; if 56, What they are ;
and

(e) whether Govérnment have considered the suggestion that they
should themselves start the industry and hand it over to
private enterprise as soon as it becomes a suecess ?

The Honourable Mr. A. G. Clow : (a) The number of radio licenséees
in British India on the 31st July, was 56,571.

(b) The averape rate of increase in the numher of lidénsées during
the year cnding Junly. 1938, was about 845 per month. The opening of
new stations, 'the' provision of attraetive programmes and a #trengthen-
g of antimiragy meaTMS are the steps by which .it is hoped to secure
an increase in the number of licensees. ) _ N -
... (¢) In the preparation of programmes and the choice of wave-
lepgths, the All: q’dia,'Radio_lgqnstantlﬁ_aim at providing a service which
will be satisfactory to the greatést Humbef of litenbrs th India.

o (d) and (e). T would invite the Honourable Member’s attention to
the renly given by me on the 31st August. 1938, to part (e) of his ques-
tion No. 636 and the supplementaries thereon.

Mr. 8 Satyamurti : With reference to the answers to parts (d) and
(é) taken together, may I know, apart from the manufacture of cheap
radio sets in this eountry, with regard to which my Honourable friend
has given us unsatisfactory answers—whether Government have at least
taken any steps to see that cheaper radio sets are made available by the
eo-oprration of all mevchants with the All-India Radio. in order to
inerease more rapidly the number of licensees !

The Honourable Mr. A, @. Clow : There has been a certain amount of
discussion with the firms conecerned by the Controller of Broadeasting,
and the Research Department of the All-India Radio has  published
standard models for a design for communitv listening in villages and
published a degcription of the setg suitable to Indian conditions.

Mr. N V. Gadggl : May T ask whether the Government of Thdin have
received anv proposals from the Government of Bombay that the econ-
trol of the Bombay station may be handed over te them in order to In-
éFease the number of sets of radio ¢

The Honourable Mr. A. @. Olow : T have seen no such proposal.
Mr. Manu Subedar : May T know whether the atfention of Govern

ment has been drawn to publie oninion as expressed in an editorial o
the Stutesman on-the subjeet of cheaper radio sets ! .

The Honourable Mr. A. @. Olow : Not this morning’s * T have not
&vbn anv gtich article. - -

... Mr K. ﬂanthmm H Ihq.'aly I know if Government are prepared to give &
subsidy to Indian enterprise working on the manufacture of ¢heap radid

geis ¢

P T A B I S Sy
STARRED QUESTIONS AND ANSWERS,
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The Honourable Mr. A, G. Olow : They have not considered that.

Mr. T. 8. Avinashilingam Chettiar : MayIknowwhttarebheln-
superable difficulties in.starting an industry themselves %

The Honourable Mr. A. G. Olow : I have already stated thesc in
answer to previous questions jn this House on the subjeet.

Mr. 8. BSatyamurti : May 1 know—with reference to elause (c) of
the question—whether one of the duties of the new Planner of Pro-
grammes will be to examine programmes from an All-India poiut of
view so as to make them more attractive throughout Indm—for example,
in Madras, Delhi, Simla, and so on !

The Honourable Mr. A. G. Olow : Yes, S1r
Mr. President (The Honourable Sir Abdur Rahim) : Next question.

APPOINTMENT OF AN INDIAN TO THE RaiLway Boarp.

717. *Mr. B. Batyamurti : Will the ‘Honourable Member for
Railways be pleased to state : ’ '

(a) whether at their recent meeting with the Chief Commissioner
and the Financial Commmsxoner Railways, the Indian Mer-
chants Chamber represented to them :

- ‘‘ that the commercial community will not toleratd any reversion
of the accepted policy of Indianisation of railway semces,
that the Railway Board must realise that it would not be in
keeping with the changed political conditions and that
they must acknowledge once for all that at any rate fauture
recruitment to the superior railway services of non-
nationals must be stopped '’ ;

(b) whether, after the departure of Sir Raghavendra Rau from the
Railway Board, any Indian has been appointed to the Rail-
way Board ; if so, for what period ; ahd

(¢) whether Government have any proposals to appoint at least
one Indian to the Railway Board ; if not, why not ¢

The Honourable Mr. A. G. Clow :(a) Yes.
(b) No. The second part does not arise.

(¢) There is no vacancy at the moment, and it is not intended to add
to the number on the Board.

Mr. 8. Satyamurti : In view of the fact that definite commitments
were given by Government in this House more than once that there will
be at least one Indian on the Rallway Board, and in view of the fact
that since Sir Raghavendra Rau’s transfer from the Railway Board,
there has been no Indian, may I know the ressons why Government
do not propose to take any steps to appoint at least one Indian on the
Railway Board in consonance with the well-known pubhc opinion out-
side and also within this House ?

The Honourable Mr. A. @. Olow : I did not say that Government did
not propose to take any steps. 1 .said there is no vacaney at the
moment. But I may add that I expect a temporary vacancy shortly
and in that vacancy Mr. D’Souza is going to be appointed.
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Mr. 8. Batyamurti : When was the last vacancy fillled up !

The Honourable Mr. A_ G. Olow : I cannot remember. I think the
last vacancy was that—apart from the temporary vacancy in the Chief
(‘oinmissionership—when..Sir Raghavendra Rau left.

Mr. 8. Satyamurti : Was there no vacancy after Sir Raghavendra
Rau left 1

The Honourable Mr. A. G. Clow : I cannot recollect any—but I was
not in charge then.

Mr. Manu Subedar : Is it one of the reasons that Government have
not found any Indian suitable or qualified for this post, or is it a case
of racial diseriminaion {

The Honourable Mr, A. @. Clow : There is no case of racial discrimi-
nation, but obviously the hllmg of these posts must depend on selection
with due regard to experience and there are very few senior Indian
officers as yet on the Railways.

Mr, T. 8. Avinashilingam Chettiar : May I know whether the present
Members of the Railway Board are the most senior !

Mr. President (The Honourable Sir Abdur Rahim) : That is
ariguing.

Mr. 8 Satyamurti : May I know if Government have considered the
claims of all competent and senior Indians for appointment to the Rail-
way Board and rejected them, and if so, on what grounds {

The Honourable Mr. A. G. Clow : No, Sir. It is not a case of
rejecting claims. These are selection posts, and you select the officer,
having regard to his quahﬁcatlons and experience, whom you consider
the most fitted.

Mr. 8. Satyamurti : I do not wish to bring in individual rames, but
may 1 ask wheiher the Railway Board have satisfied themselves that up
to this moment after Sir Raghavendra Rau’s transfer there has been no
Indian avmlable—-eompetent and senior—to be appointed to the Reailway
Board *

~ The Honourable Mr. A. G. Clow : As far as I can recollect, therc has
not been any vacancy apart from the one created by Sir Raghavendra
Rau’s transfer. I have said thdt I expect there will be a temporary
vacancy shortly and in that .vacaney Mr. D’Souza is going to be
appointed.

Mr. 8. Batyamurti : May I know why Sir Raghavendra Rau'’s
vacancy was not filled by an Indian {

The Honourable Mr. A. @. Clow : That was not in my time. But T
may say that Mr. Staig was appomted becauso he was regarded a8 being
the most suitable officer, -

Mr, President (The: Honourable Sn' Abdur Ra}um) > Next question.
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ACCIDENT ON THE BENGAL AND NorRTH WESTERN Ragway. .
Y . . v B I E

. 718 *Mr. 8. Satyamurti: Will the Honourable ber for
Bailways be pleased to state : quourable  Membs

(a) whether his attention has been drawn to the statement issued
by Pandit Jawahar Lal Nehru from Allahabad on the 25th
May, 1938, on an accident on the Bengal ‘anid North Western
Railway ; ' '
{b) whethetr his attention has been grawn-pachicwarly to the state-
ment : Y
!‘ the Bengal and North Western Railway has earned a reputa-
tion for slowness, inefficiency, high dividends,"and astonish-
ingly low scale of payment to the members of its staff'";
(¢) whether Government have instituted any enquiry into this
 accident, and what their conclusions are about the cause of
the accident ;
(d) whether Government's attention has been drawn to this parti-
cular statement : o R

‘¢ the buffalo came on the railway line for the obvious feason that
there are grazing grounds for cattle on either side and there
is no fencing '’ ; and

(e) whether Government propose to consider the question of impress-
ing upon this Railway Company the necessity for fencing
their rails in places where there is a chance of accidents to
men or apimals ; if not, why not { ’

The Honourable Mr. A. @. Clow : (a), (b) and (d). Yes.

(c) From the statement referred to in part (a) of the question, it
would appear that the accident was one which, under the rules, js
required to be enquired into by the Railway Administration or by the
Senior Government Inspector of Railways if the latter considered an
enquiry by him to be necessary. Government have not received any
report of this accident.

(e) All Railways have been advised that fencing is to be provided
around station yards, in suburbs, industrial areas and in the immediate
neighbourhood of important level crossings.

Mr. 8. Satyamurti : May 1 know—in view of the very serious
allegation made by a person like Pandit Jawahar Lal Nehru that this
Railway ‘‘ has earned a reputation for slowness, inefficiency, high
dividends and astonishingly low scale of payment to the members of
its staff ’’, why the Government have not made any inquiries, even after
the receipt of this question, as to whether an inquiry was made by the
Government or by the Senior Government Inspector of Railways, and
if 8o, what the results of the inquiry were ! The Honourable Member
s8id that, ‘‘ the gecident was ope whish, under the rules, is required to
& engpized into by ¢WWQ Administration o by she Benior Q& -
ernment Inspector of Railways if the latter conmdered an gnguiry by
him to be necessary ’’. 1 want to know if Government have ascerj;alned

-~ -

whether any inquiry was made into this accident' Bt all." -~
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.. The Honpprahle Mr, A. @. Qlow : No, Sir.

Mr. 8. Bntynmwﬁ May I know why no inquiry was made in view
wof the strong ullegat.lqns made by a distinguished gentleman and put
AR ‘the paper and asked in this Hoyge specifically !

: -he dgmourable &rA. @&, Olow : These strong allegations that the
;—ll,mauuuhle Members refer to are allegations of a general character,
and are not direetly related to the accident. _

Mr. 8. Batyamurti : With regard to this particular accident, have
Government made any inquiry to find out whether it was due to there
-,baing no fencing at .the spot ¢

* The Honourable M. A G Clow : I have ‘already sadid that the
‘Govérnment have made no'inquiry. '

Mr. K. Banthanam : May I know whether this Railway ig t.he pwner
of the largest percentage ofr over-gged rolling stock 1

The Honourable Mr. A. G. Olow : I have not got the percentages of
rolling stock.

Mr. 8. Satyamurti : May I know what are the directions given by

the Government with regard to the fencing of this Railway ¢

. .The Honourable Mr, A. @. Clow : I have said that ‘‘ All Railways
have been advised that fencing is to be provided around station yards,
jp suburbs, industrial preas and in the jmmediate neighbourhood of
mpartant ieval crossings

Mr. 8 Batyamurti: May I know if Government have inquired
whether this accident qccurred in any place falling under any of these
categories, and taken such action as they considered suitable on receipt
of such information ?

The Honourable Mr. A. @, Clow : This is an accident which occurred
many months ago and was, as far as 1' am aware, not of a serious
eharacter.

Mr. N. V. Gadgil : Do Government accept what is contained in clause
(b) of the question as bemg a correct statement of fact on this Rail-
way 1-

The Honourable Mr. A. G. Clow : No, Sir,

Mr. N. V. Gadgil : May I know what steps Gcwernment have taken
to refute these allegations ?

The Honourable Mr. A. @. Olow : They were not called upon to
refute these allegations ; this is a railway owned and managed by a
company. '

ATTACHING OF REFRESEMENT CARS TO RAILWAY TRAINS.

719. *Mr. T. 8. Avinashilingam Ohettiar : Will the Honourable
Memiber for Communications state : =~ '

£a) the cost involyed in altaching # xefreshment car to a mail

train ;
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(b) to how many trains on the East Indian Railway refreshment
cars, supplying English food are attached ; and

(¢) whether .' Government have considered the advisability of
attaching passenger carriages, instead of refreshment cars
in the interest of greater acocommodation for passengers !

The Honourable Mr. A. @. Olow : (a) It is impracticable to ascertain
what the actual cost is of hauling a vehicle,

(b) Eight.

(¢) Refreshment cars are run to obviate the necessity for
arranging for substantial halts at the convenient. times at stations where
refreshment rooms are situated. To discontinue their running would
result in an undesirable loss of time. ‘

Prof. N. G. Ranga : Is it not a fact that these refreshment cars
usually run empty for most of the distance !

The Honourable Mr. A. @. Clow : Naturally.

Prof. N. G. Ranga : Why is it that when there is overcrowding
in third class carriages, Government do not attach more third class
carriages instead of attaching these useless refreshment cars that are

used only by one or two Englishmen like the Honourable Member
himself ?

The Honourable Mr. A. G. Olow : I am unable to accept the im-
plication that refreshment cars are useless or are used only by one or
two Englishmen—even if I were an Englishman.

Mr. T. 8. Avinashilingam Chettiar : May I know what is the
difficulty in finding out and calculating the cost ¢

The Honourabie Mr. A. G. Clow : You cannot calculate the cost of
hauling a single vehicle. ‘

Mr. T. 8. Avinasghilingam Chettiar : May I know whether Govern-
ment have considered whether they are justified in attaching these cars
to trains in view of the fact that they cannot be used by many people ?

The Honourable Mr. A. G. Clow : They are used by a large number
of people.

Mr, T. 8. Avinashilingam Chettiar : What is the number of the
people !

The Honourable Mr. A. G. Clow : No census is kept.

Mr. T. 8. Avinashilingam Chettiar : Will Government consider the
advisability of taking a census in this matter ?

The Honourable Mr. A. @. Clow : It is not difficult to form an idea
by means of number of officers travelling in the trains. They are put on
wherever they are believed to be necessary. ]

Mr. T. 8. Avinashilingam Chettiar : In view. of the fact that there
are refreshment rooms on almost all important stations, will the Govern-
ment consider the advisability of stopping this habit which costs so0
much money *? s
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' 'phe Honoursble Mr. A.'G, Olow : No, su' I'have a.lready explamed
why it is not considered & sound proposal in my reply to part (c) of the
question.

X ATR-cOMITIONED CARRIAGES ON RArmLways.

. 720. *Mr. T. 8. Avinashilingam Chettiar : Will the Honounrable
Member for Railways state :

(a) the number of air-conditioned carriages built in the last finan-
cial year ; and the money invested in them ;

(b) what percentage of their accommodation has been used ;
(c) whether they are popular in certain seasons of the year ; and’

(d) whether Government found it -profitable in working and, if so,
whether they have any programme for extending it to other-
railways and classes 1

The Honourable Mr. A. @. Clow : (a) Five carriages were built in
the last financial year at a total cost of 5.58 lakhs.

(b) The Honourable Member is referred to part (d) of my reply
to starred question No. 279 asked by Mr. Bro;endra Narayan Chaudhury
on the 17th of August, 1938.

(c) The existing services have not yet been running for 12 months.
There is reason to believe that the air-conditioned carriages have been
popular throughout the period they have been in use. Occupation was
highest during the spring months and a similar high occupation is
anticipated during the ecaming autumn months.  With: services serving
Bombay, first class traffic is naturally highest during the heaviest
passenger shipping seasons.

(d) As far as it is possible, to judge at this stage, the existing air-
conditioned services are proving pmﬁtable Government have no
programme for the extension of such services. Certain proposals sub-
mitted by the North Western Railway have received preliminary con-
sideration but no decisions will be taken in respect to extensions to other
railways and classes until the existing services have been in operation
for twelve months,

Mr. T. 8. Avinashilingam Chettiar : May I know for how many
months it has been in operation ?

The Honourable Mr. A. @. Clow : I cannot remember.

. Prof. N. @. Ranga : May I ask why do the Government insist upon
Spendmg 80 much money on these carriages and go on hoping against
hope that they may become paying one day !

The Honourable Mr. A. @. Olow : They are not hoping against
hope. Government have every reason to believe that they will be able
to cover their cost.

Mr. N. M. Joshi : Tn view of the fact that the Goverument of India
are considering the question of abolishing the first class, is it not advisable
that they should not extend the system of alr-oond:tlonmg the first ¢lass
till their decision is taken regarding the abolition of the first class !

L355LAD B
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The Honourable Mr. A, G. Olow : The gnswer is in the negative.
They are not considering the universal abolition of the first class.

Mr. K. Santhanam : If the air-conditioned first class carriages -are
considered profitable, may I ask if the profitability is calculated on the
total cost of the first class carriages or merely on the extra expenditure
incurred on the air-conditioned carriages !

The Honourable Mr. A. @. Olow : We get also an extra amount
from the air-conditioned carriages.

Mr, K. Santhanam : If the fares derived from the passengers who
use these carriages .are considered in proportion to the: total cost of
running the first class coaches, these profits will be nil and if we take
into consideration merely the extra expenditure involved, then it will
be a mere paper profit.

The Honourable Mr. A. G. Olow : You get an extra fee for pro-
viding extra odmforts in these air-conditioned carriages. You must
set one against the other.

Mr. K. Santhanam : Is it not a fact thatprevious to the introduc-
ticn of these air-conditioned carriages, the first class carriages were
running empty and, therefore, it was a total loss 1

The Hononrable Mr. A. @. Olow : No, 8ir; even if that were 8o it
would not make a total loss.":

Mr, K. Santhanam : Previously, less than 25 per cent. utilisation
was recorded for these first class seats ?

The Honourable Mr. A. @G. Olow : I do not know what the previous
percentage was, but if it was as much as the Honourable Member sug-
gests, it would obviously add to the profit as now higher percentages of
seats are filled.

FREIGHT CHARGED BY Rafilwavs For THE BurMa O1L CoMPANY’S
.... PETROL.

721. *Mr. Brojendra Narayan Chaudhury : Will the Honourable
the Railway Member please state the freights per gallon charged by
the Indian Railways for the Burma Qil Company’s petrol when in transit
to (i) Delhi, (ii) Bombay, and (iii) Calcutta, from the oil-fields of the
Burma Oil Company and subsidiary companies in India and Burma, and
the names of Indian Railway stations from which petrol is usually booked
to Delhi, Bombay and Calcutta 4

The Honoursble Mr. A. G. Clow . Petrol is booked to Delhi from
Digboi and Budge Budge, and to Calcutta from Dighboi. Tt is not ear-
ried by rail to Bombay. The freight rates per maund (rates on rail-
ways are not quoted on a per gallon basis) are as follows :-—

to Delhi Rs. 4-0-11 from Digboi, and Rs. 3-6-11 from Budge
Budge H
to Calcutta Rs. 1-2-6 from Digboi.

Prof. N. G, Ranga : If it is not carried by rail to Bombay, how ‘is it
carried to that place 1

-The Honourable Mr. A. @. ‘Olow : By sea, Sir.
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GuArRbS ON THE NORTH WESTERN RaArLway.

$722. *Bardar S8ant Singh : (a) Will the Honourable Member for
Railways be pleased to state the number of vacancies of Guards of grade
II on the North Westérn Railway from 1930 till July, 1938 ¢ -

(b) How many qualified Guards were placed to officiate as Guards,
II grade, and for what period did such men work during the above period {
Did such officiating Guards work satisfactorily ?

(¢) How many of such men were confirmed as Guards, grade 11, and
how many were reverted and on what grounds ?

(d) Is it a fact that reversion was made in order to make room for
new recruits § If. so, were the rights of old Guards who officiated as
Quards, grade II, for periods between two and four years quite satisfac-
torily considered ! If not, why not ?

(e) Is it a fact that new recruits have been placed as seniors to old
Guards ¥ If so, why ¢

The Honourable Mr. A. G. Clow : (a) The information prior to 1934
is not available. At the end of 1934, there were 33 vacancies and from
January, 1935, to July, 1938, there were 98 other vadancies.

(b) Against 33 vacancies which existed at the end of 1934, staff
locally qualified in the duties of guards were utilised by Divisions.
Against the other Y8 vacancies, staff qualified in the duties of guards
from the Walton Training School officiated locally by Divisions from
time to time pending the filling up of these vacancies permanently.’
The officiating service put in by the staff utilised locally by Divisions,
against the total number of vacancies, ranged from under ome year fo
about three years. Reports were called for on the working of only
those officiating men who were due for permanent promotion as guards
in their turn, and their work was satisfactory.

(c) Of the men utilised locally by Divisions as guards, 33 were
confirmed in September, 1936. 19 have been confirmed in April, 1938,
29 placed on probation for confirmation in July, 1938, 19 are stiil offi-
ciating against existing permanent and temporary vacancies and 31
reverted to their substantive posts. The reversion!‘¥vas made when the
vacancies were filled in accordance with the policy of filling 50 per
cent. by direct recruitment and 50 per cent)by promotion.

(d) The 31 men were reverted because the vacancies against
which they were locally utilised were partly filled by promotion of staff
and partly by direct recruitment. The cases of only those who were
due permanent promotion in turn were considered. The question of
‘ rights ’ does not arise as merely officiating service as a local arrange-
ment does not constitute a ¢ right ’. Out of the 31 men reverted, one
had officiated between two and three years, three 1 to 2 years and
twenty-seven less than: one year. :

(e) Not to guards permanently appointed at a ;'i'ri'm’— date.

tAnswer to this question laid on the table, the ‘questioner being absent.
L355LAD B3



1560 * 'LEGISLATIVE ASSEMBLY, [6TE SEP. 1938,

Guarps oN THE NORTH WESTERN RAILWAY,

~... 1723. *Rardar Sant 8ingh : Will the Honourable Membar for Railways
be pleased to state whether it is a fact that 20 per cent. of the staff in sec-
tions other than Guards on the North Western Railway is reeruited from:

outsiders ¥ If 8o, why are fifty per cent. of the outsiders recruited as
Guards ?

The Honourable Mr. A. G. Clow : The policy of filling 20 per cent.
of vacancies by direct recruitment is applpeable only to intermediate
grades of certain elasses of staff. There is no such restriction where
recruitment is made to the lowest grades. The Administration, how-
ever, fill 50 per cent. of the vaeancies in the initial grade of guards by
promotion. In this connection, 'I would invite the attention of the
Honourable Member to rule 17 of the rules for the recruitment and
training of mon-gazetted staff on State-managed Railways, a copy of
which is in the Library of the House, -

Imnnmnnss OF ANGLO-INDIAN AND EurorPEAN EMPLOYEES ON THE
NORTH WESTERN RAILWAY.

1724. *Bardar Sant Singh : (a) Will the Honourable Member for Rail-
ways be pleased to state if it is a fact that no Government servant can
vemain in service if his debts exceed his two years’ salary ! If so, do
these rules apply to the Railway services as well !

(b) Is it a fact that many Anglo-Indians and Europeans in the
gervice of the North Western Railway are not only heavily indebted, but
have been adjudged as insolvents ! If ao, what steps do Government pro-
pose to take to terminate their services under the said rule ?

The Honourable Mr. A. G. Clow : (a) I would refer the Honourable
Member to the provision‘i@@ntained in Rule 16 (1) of the Government
Servants’ Conduct Rules, which apply to staff employed on the State-
managed Railways.

(b) Not so far as I am aware. The second part does not arise.

PosTs OF AIRCRAPT INSPECTORS.

1725, *Sardar 8ant Bingh : Will the Honourable Member for Com-
muynications please state : ;.

(a) whether two poststof Aircraft Inspectors in the superior service
of Civil Aviation Directorate were advertised in England
lately ;

(b) if so, how many of the candidates who applied for these posts
were Indians and what their academic and general educa-
tional qualifications were ;

“(¢) the scademic and I“%-lenernl educational qualifications of those
who have been ted for thege posts ;

(d) whether they possess the maximum qualifications in Aircraft
Engineering, namely, A, B, C, D, and X, licences in all
the eategories and good genera‘l education ; "ahd

tAnswer to this question 1aid on the table, the questioner being sbsent.
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(e) whether Government, while making fRe final selection for
these posts, took into comsideration ten years’ experienge
only, without having special regard for the maximum én-
gineering qualifications in Aircraft and a good general

educatjon ; if so, why ?

The Honourable Mr, A. @. Clow : (a) Yos.

(b) and (e¢). Of the eight applicants who were giihimonetl for itrters
view by the Selection Committee constituted by the High Commissioner,
two were Indians. 7They had both received a High Sehool education.
Of the two candidates selected, one had been a pupil in Sheffield Univer-
sity for three years, and the other had a High Sé¢hool education. I
should, however, make it clear that the selection In cases of this kind is
based very largely on practical experience.

(d) and (e). The candidates selected satisfy the qualifications re-
quired. They had long and varied experience in different branches of.
aircraft inspection and are fitted to hold the posts of Aireraft Inspector.
One of them does not hold a Ground Engineer's licerice, while the othér
possesses British Ground Engincer’s C and D licences, but both of them
have qualifications and experience exceeding the standard represented
by the licenses referred to.

Farr Waces CLAUSES INTRODUCED IN R{mwu CONTRACTS.

736. *Mr, T, 8, Avinashilingam Ohettiar : Will the Honourablée
Member for Railways state :

‘ (a) whether Government take any steps to see that the fAir wages
clauses introdaced in the contracts ‘made bv Railway - Ad-
ministrations are observed ; _

(b) whether they have received any.xeports about the non-observ-
ance of this condition ; and
(e) .if so, what action they have taken !
The Honourable Mr, A. G. Olow : (1) No special steps are taken,

(b) No.

(c) Does not arise. o

Mr, T. 8. Avinashilingam Chettiar : 1f Government do not take any
steps, how do they satisfy themselves that'the fair wages clauses are
obsérved : :

The Honourable Mr. A. G. Olow : No special steps are taken. I was
ndt at all clear what steps my Honourable friend had in mind.

Mr. T. 8. Avinashilingam Chettiar : It does not matter what T had
in mind. but did Government take any steps to see that these elauses are
observed ! y

The Honourable Mr. A. G. Olow : There is no system of inspection.
If complaints were received from the labourers that the rdtes were not
given, the matter would be looked inte.
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Mr. T. 8. Avinashilingam Ohettiar : May I know whether due pub-
licity has been given to the labourers concerned that a certain amount

of fair wages are expected to be paid to them !

The Honourable Mr. A, @. Olow : Considerable publicity has been
given to it in this Assembly.

Mr. T. 8. Avinashilingam Chettiar : The publicity here does not
reach the labourers !

The Honourable Mr. A. G. Olow : It does sometimes.

Mr. K. Abmed : Are Government aware that the contractors get
the order from this Government and then there are sub:contractors and
they eat up the major portion of the wages of these poor labourers,
and they cannot earn their livelihood and are unable to maintain their
wiveg and children 1 Is it not the duty of the Government to ameliorate
and safeguard their position ?

The Eom;mble Mr. A. @. Olow : The answer is in the negative 80
far as I have followed the question.

MEMORIALS FROM ASSISTANT STATION MASTERS ON THE NORTH WESTERN
RarLway.

727. *Khan Bahadur Shaikh Fazl.i-Haq Piracha : (a) Will the
Honourable Member for Railways please state whether the Agent, North
‘Western Railway, received any memorials from Assistant Station Masters
(Station Master Group), requesting that their seniority be separated from
the old Assistant Station Masters and that the percentage of their promo-
tions to Assistant Station Master’s grade II, be fixed as has been done in
the case of apprentice-Permanent Way Inspectors ¥

(b) If the reply to part, (a) above be in the affirmative, do Govern-
ment propose to take any aofion on it and if not, why not ?

The Honourable Mr. A. G. Clow : (a) Yes, but the representation
was from Assistant Station Masters ordinary grade (Station Master
Group Students) for promotion to the Assistant Station Master’s grade 1
and not to grade II.

(b) The representation was considered by the General Manager.
North Western Railway, and the staff concerned were informed that
their request could not be granted.

EXAMINATION HELD POR RECRUITMENT OF PosTAL CLERKS IN BIHAR AND
ORi1ssa.

$728. *Seth Govind Das : Will the Honourable Member for Communi-
cations please state :

(a) whether he is aware that in February, 1937, an examination
for the selection of clerks for the Postal Department of
Bihar and Orissa, was held .at Ranchi and those who passed
were employed in the Post Offices of that range ; .

tAnswer to this question laid on fhe table, the ‘quostioner being absent.
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(b) whether he is &ware that in September, 1937, the Director
General of Posts and Telegraphs passed orders to the effect
that, to hold a clerk’s post in the Postal Department, one
should be between the age of 19 and 21 years ;

(e¢) whether it is' contemplated to oust those clerks who were em-
ployed as a result of the examination at Ranchi in February,
1937, by the orders of the Director General ;

(d) whether any arrangements are proposed to be made to enter-
tain the services of those who have already served the Depart-
ment by passing the examinations held at Ranchi for the
purpose ; and

(e) whether proportionate numbers of Biharis and Oriyas will be
selectéd in the future selections of candidates after examina-
tions, and whether Biharis will not be taken for Orissa and
Orlyas for Bihar, when sufficient candidates for their
respective Provincee are available !

The Honourable Mr. A. G. Clow : (a) The reply to the first part is
in the affirmative. Such of the candidates as passed the examination
and were approved by the Postamaster General were employed.

(b) No. New recruitmetnt orders were issued in September, 1937,
introducing a competitive examination for,avhich the ages of 19 to 21
were prescribed as the limits for non-departmental candidates.

(c) Not those who were employed permanently as a result of the
examination held at Ranchi in February, 1937.

(d) Certain concessions have been granted for candidates who had
appeared and passed in previous examinations and were on the approved
list, and who 'had rendered certain periods of service of a temporary
character. These concessions would apply to the candidates who
appeared in the examinations held at Randkirbut were not permanently
employed.

(e) The rules regarding recruitment to the Subordinate Serviceg in
the various Branches of the Pogsts and Telegraphs Department lay down
that candidates joining the Subordinate Services must belong to, i.e., be
domiciled in, the Revenue Division in which they enlist.

RaTES FOR PASSENGERS AND GooDs TRANSPORT ON'THE SoutH INDIAN
RaiLway, °

729. *8ri K. B. Jinaraja Hegde : (a) Will the Honourable Member
for Railways be pleased to state whether it is a fact that the rates for pas-
senger and goods transport on the South Indian Railway are more than
the prevailing rates on the East Indian. the Great Indian Peninsula and
the North Western Railways !

(b) If so, what are the reasons for such high rates ?

(¢) When were these high rates fixed by the Sonfh Indian Railway,
and why ¢

(1) Have the South Tndian Railway Administration’ reduced their
rates on all such lines where there was motor transport competition !
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(e) Are Government prepared to fix a .uniform rate for all Indian
Railways ! If not, why not !

The Honourable Mr. A. G. Olow : (a) The fares and rates on the
South Indian Railway in certain cases are higher and in other cases
lower than on the other railways referred to. A detailed comparison to
determine what the position generally is would involve considerable
labour and would not appear.to serve any useful purpose.

(b) and (¢). Do not arise.

(d) They have reduced rates on sections where the Administration
had reason to believe that reductions were feasible and wo}ﬂd not involve
an unjustifiable sacrifice of revenue.

(e) No, because a uniform rate would not be a sound financial propo-
gition.
Mr. T. 8. Avinaghilingam Chettiar : I think the Honourable Mem-

ber’s answer referred to the goods freights which are higher in certain
cases and lower in others. What about the passenger fares !

The Honourable Mr. A, G. Olow : I believe they are not uniform
either.

Mr. T. 8. Avinashilingam Chettiar : Are Government satisfied that
even with regard to passenger fares, they are higher in certain cases and
lower in other cases !

The Honourable Mr. A. @. Olow : I said that so far as I understand,
that is the case. My answer was with regard to fareg and rates.

Mr. 8 Batyamurti : With reference to the answer to clause (e) of
the question, may I know whether differences in ratés of passenger fares
érid ioods freights on different State Railways ‘are_entirely based on
financial grounds, and no gther grounds enter into it ?

The Honourable Mr. A, G. Clow : I think it depends on good many

nsideratlions, such as the nature of the traffic and the cost of its opera-

fl‘:m and other factors. I have heard of a reduction being made in
Fesponse to a plea made on behalf of a particular industry.

Mr. 8. Satyammurti : What are the main considerations, besides
financial, on which djfferences in passenger fares and goods frelghts are
made on Indian Btate Railways ¢ I want to know whether there is any
policy or whether it is left t-g each Administration to do what it likes ¢

- The Honourable Mr. A 'G. Olow : The main- consideration normally
is, what the traffic will bear !

Mr, 8. Satyamurti : May I take it, therefore, that it is a case, to use
Mr. Joshi’s words, of exploitation, that is to say, to get the maxlmum
fares and the maximum freights, and it has no relation to the economies
of the whole question 1

The Honourable Mr, A. G. Olow : No, 8ir. It is not a case of exploi-
tation. If the Honourable Member will refer to the Government of India
Act, he will see that the authority controlling the railways has to act on
Ditwihess principlesd.
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Mr. 8. Satyamurti: I want to know the various considerations
which come into their mind. Is the consideration what the traffic can
bear, which, in other words, is exploitation, or is it & case of running the
rﬁtlwavq soundly and giving the maximum amenities to the passengers
and the transporters of goods !

The Honourable Mr. A, G. Clow : It'is dificult to make a distinction
‘between the two. T am afraid I cannot accept the Honourahle Member’s
assertion that the charging of what the traffic can bear is equivalent to
exploitation.

8ri K. B. Jinaraja Hegde : May I know in which section of the 8. I.
Railway do the Government state that the passengers rates are less than
in the E. I, Railway and G. I. P. Raxlway?

The Honourable Mr. A. G. Olow : I have no particulars here of the
‘rates which may be found in the time tables.

““ Go A8 YOU PLEASE TICKETS ”’ ON RAILWAYS.

730. *8ri K. B. Jinaraja Hegde : (a) Will the Henourable Member
for Railways be pleased to state which of the State-managed Railways
introduced the ‘‘ Go as you please tickets '’ in the year 1937 ?

(b) What is the experience of the Railway Board with regard to
darnings due to the issue of these tickets ?

. (e) Are Government aware that passengers were greatly handicapped
by restricted travelling areas due to the issue of. these tickets by the
respective companies only within their area of operation ?

(d) Do Government propose to introduce common ‘‘ Go as you:please
tickets '’ on all Indian Railways ?

(e) TIs it not a fact that the concession tickets were not advertised at
all Railway stations in the country ¢

(f) Do Government propose to direct that information with regard
to concession tickets should be made available free or at a small cost at all
Railway stations throughout the country ¢ '

The Honourable Mr. A. G. Olow: (a) Eastern Bengal and Great
Indian Peningula Railways.

(b) It is difficult to isolate the effect on earnings from the issue
of these rickets from various other factors that influence the movement
of passenger traffie generally, and there has not been a sufficient ex-
pericnee on which to base a coneclusion.

(e) No,

{d) 1 will convey the Honourable Member’s suggestion to the Rail-
way Administrations concerned for consideration.

(e) I believe the issue of these tickets was advertised, but I have no
detaﬂs showing the extent of the publicity given.

(f; The Homourable Member'’s suggestlon will be- commumwted
to thn Railway Administrations who issue these tickets.
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OVEROROWDING IN THE LocaL SuBurBaN TRAINS To GCALOUTTA ON THE
BENGAL NAGPUR RaiLway.

731. *Mr. Brojendra Narayan Chaudhury : Will the Honourable the
Railway Member please state :

(a) if in the local suburban traing to Calcutta on the Bengal
Nagpur Kailway, fishermen are found. frequently travelling
in third class compartments with huge baskets and vessels
containing fish and spawn, and thus crowding with their
fish luggage already crowded compa.xft.mex\ts :

(b) if this is authorised by railway rules or orders ; if so, whether
the orders or rules are likely to be rescinded to prevent over-
crowding, insanitation and nausea ;

(e) if very often the female compartments being full, ladies are
compelled to travel with their male relations in the compart-
ments crowded by fish luggage ; and

(d) if more accommodation in female compartments is proposed to
, be provided in those trains ?

* ‘The Honourable Mr. A, G. Olow : (a) I understand the Administra-
tion have received no complaints to this effect.

(b) Fish and fish spawn can be carried on the Bengal Nagpur

" Railway as part of a passenger’s personal luggage to the extent of the

free allowance admissible according to the class of ticket held. En-

quiries are, however, being made by the Administration on the points
to which the Honourable Member refers.

(¢) On .all suburban trains, a compartment of 32 seats is reserved
for women. No complaint of the accommodation provided being inade-
quate has been received.

(d) Does not arise.

ProvisION OoF DRINKING WATER IN SUMMER AT BEZWADA RAILWAY STATION.

732. *Mr, M. Thirumala Rao : (a) Will the Honourable Member for
Railways be pleased to state if the following reply given by the District
Transportation Superintendent, Madras and Southern Mahratta Railway,
to a request for providing water stored in pots on the Bezwada Railway
Station during summer is in aceord with the policy of the Railway Ad-
winistration { '

“ (1) I beg to remind you that the fare paid by passengers is for
their journey by train. Drinking water is an amenity pro-
vided free of charge by the railway administration—a thiug
which is not done in most countries and does not appear to

R be much appreciated in this country.”’

‘“ (2)  That the water is hot in summer in the pipes is unavvidable
‘and I cannot agree to the proposal to provide pots and
appoint water men at Bezwada.’’

(b) Ts the Honourable Member aware that Bezwada is a big centre
from which four main lines branch out ‘and has therefers héavy passenger
traffic ¢ S ’ S ' '
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(¢) Is he aware that the temperature in summer in Bezwada ruus
up to 118 degrees 1

(d) Is the Honourable Member prepared to order that cool drinking
water is provided in summer {

The Honourable Mr. A. G. Clow : (a) I have no reazson to believe
that the quotationg reflect the policy of the Administration.

(b) Yes.

(e) I am prepared to take this from the Honourable Member.

(d) I am bringing the Honourable Member’s suggestion to the
notice of ithe Railway Administration,

Maulvi Abdur Rasheed Chaudhury : What will be the cost of
supplying cool drinking water at Bezwada station.

The Honourable Mr. A. G. Clow : It would not be anything subs-
tantial.

Mr. M. Thirumala Rao : Will the Honourable Member commani-
cate to the M. and 8. M. Railway that it ig not the poliey of the Railway
Board to deal with a request from the public in the way that the Distriet
Transporiation Superintendent did ¢ _

The Honourable Mr. A. G. Clow : I have already said that I do not
believe that that represents the policy of the railway administration
concerned.

Mr. M. Thirumala Rao : In replying to me the District Transporta-
tion Superintendent referred me to two text books on Railway Finance

‘and Railway Rates instead of giving the proper reply to my question
and muy [ know how the Honourable Member for Communications has

satisfled himself that the Government circular with regard to ecivility
towards the public on behalf of the railway servants is being observed
on Company-managed Reilways also ?

The Homourable Mr. A G. Clow : I have already wuid that I am
bringing the Honourable Member’s suggestion to the notice of the
Railway Administration concerned and I am sure they will consider
this point.

Mr. 8. Batyamurti : With reference to part (a), in view of the
fact that this reply was given by the District Transportation Superin-
tendent, M. and S. M. Railway, how have Government satisfied them-
selves that this reply does not represent the policy of the administration
in thig matter ?

The Honourable Mr. A. G. Olow : Because it seems s0 much at variance
with the general outlook of railways on this matter.

Mr. 8. Batyamurti : Did the Railway Board address this gentleman 1

The Honourable Mr. A. G. Clow : That will be a matter for the Agent
and General Manager to do when he gets copies of this question and
answer.

Mr. T. 8. ._l.vihuhi]ingam Chettiar : Have Governmeni taken any
steps against this officer who does not represent the rea! railway poliey ¢ .

The Honourable Mr. A, @. Clow : He is not one of our officers at all.
It is an cfficer on & Company-managed Railway,



1088 . LSGHBLATIVE ASSEMBLY. [6Ta SEr. 1938,

-1788% —734*,

ProvisioNn or BETTER AcCCOMMODATION FOR THIRD CLABS PASSENGERS AT
CoCANADA RAILWAY STATION. '

735. *Mr. M. Thirumala R0 : (a) Will the Honourable the Rail-
way Member please state whether it is a fact that the daily average income
by ticket sales in the Cocanada town railway station is the second largest
in the Telugu distriets ? : : '

(b) Is the Honourable Member aware that the third class waiting hall

therc can be properly called a shed quite on a level with the: road, retain-
ing all the dust of the road in the shed itself ?

(e) Is the llonourable Memnber prepared Lo see that the convenience
of third class passengers ate better looked into by providing better aecom-
modation in the Cocanada town railway station ¥ '

The Honourable Mr. A G Olow : (a) and (b). Government have no

information.

(c; This matter is within the discretion of the Railway Administra-
tion to whom I shall send a copy of the question and answer.

ABOLITION OF THE SYSTEM 0oF WINDOW-DELIVERY IN BENARES.

736. *‘Mr. Badri Dutt Pande (oni behalt of Mr. Sri Prakasa) :
Will ‘the Honourable Member for Communications state :

(a) the rules pertaining to window-delivery at post-offices ;

(b) the considerations that lead the Department to institute the
system of post-boxes at particular places ; -~

(e) if the system of window-delivery is dissontinued when that of
post-boxes is instituted ;

(d) if the system of window-deilvery has been abolished in Benares
and the system of post-boxes introdueed there, and if so, why ;

(e) how many post boxes have been taken in Benares since the aboli-
tion of the system of window-delivery ; and

(f) whether Government are thinking of introducing a system dof
small payment from persons desiring window-delivery dnd -
whether they propose to introduce this system generally,
whether post-boxes have or have not been introduced 1

The Homourable Mr. A, G. Olow : (a) The Honourable Membet is
reforred to artiele 28 of the Post and Telegraph Guide.

(h) The system ig explained in article 28-A of the Post and Telé:
graph Guide. Its advantages are that window delivery ticket holdef
ogn have their correspondence addressed to a Post Box humber and
thus bbtain quicker and more frequent deliverics, at liries convenietit

tThese questions veete withdrawn by the gquesticmer.
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to them. Tt faeilitates sorting, reduses “work of :the delivery staff. and
makes for the greater safety of the mails of Post Box holders. The-
gystem is introduced in the more important post offices.

(e) Yes. '

(d) Yes, for the. reason stated in (b) above.

(e) 18. :

(£) No.

Mr. Badri Dutt Pande : Is Benares not considered s big station to
hgve a window delivery !

The Honourable Mr. A, @, Olow : It is becanse it is considered an
important station that the post box system has been introduced.

CARRIAGE OF MAILS To EUROPE BY AIR.

378. *Mr. Badri Dutt Pande (on behalf of Mr. Sri Prakasa) :
Will the Honourable Member for Communications state :

(a) the approximate amount of revepue derived per mapth from
postage on foreign mails to Europe since the institution of
the system of carrying all of them by air ;

(b) the approximate amount paid per month by Government to
the airship companies carrying these mails ; and

(¢) the approximate amount of loss or gain by this system ¢

The Honourable Mr. A. G. Clow : (a) I regret thig information is
npt available,

(b) No payment is made by the Government of India to Imperial
Airways direct. The annual payments expected to be made to His
Majesty's Government and to the internal air carrying companies are
given 1 the Memorandum to the Standing Finance Committee, dated
the 20th February, 1937.

(¢) The Honourable Member is referred to the reply 1 gave to
part (a) of Mr. N. M. Joshi’s starred question No. 37% on the 23rd
August, 1938.

Mr. 8. Batyamurti : With reference to part (a), will Government
take steps to collect information as approximately as they can ¢

The Honourable Mr. A. @. Olow : Yes, Sir. The position is that
therc is no estimate of revenue made month by month, but we keep
a reeord of the weight of mails carried to see how it compares with
the estimates.

Mr. 8. Satyamurti : Is there an yearly account kept st the end
of one year after the scheme is started ?

The Honpurable Mr. A. @, Clow : If the Honourable Member asko
for information, it will be supplied. as far as possible,

Mr. 8. S8atyamurti : Will Government colleet the information to see
what arc the financial tesults of the woprking of tiis new scheme ¢ °
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The Honourable Mr. A. G. Olow : The matter will be dealt with in
the anuual report of the Director-General of Posts and Tolegraphs.

Di1sCRIMINATORY TREATMENT IN BRoADCASTING NEWS FROM THE DELHI
BROADCASTING STATION.

738. *Mr. M. Thirumala Rao : (a) Will the Honourable Member for
Communications please state whether the officials in charge of the Delhi
Radio Station are expected to import political bias in their service of
news 1. _—

(b) Is the Honourable Member’s attention drawn to the fact that
in broadcasting news on the night of the 17th August, a full report of
the speech made that day by Sir Aubrey Metcalfe in favour of the.
Criminal Law Amendment Bill was broadcast, whereas speakers who
spoke against the Bill were merely referred to as ‘ also spoke ’ ¢

(¢) Is the Honourable Member prepared to see that the All-India
Radio does not serve to the advantage of any particular body of opinion,
including the Government of India ¢

The Honourable Mr. A. @. Clow : (a) No.

(b) Only a summary of Sir Aubrey Metcalfe’s speech on the
Criminal Law Amendment Bill wag included in the Necws bulletin
broadcast from the Delhi Station on the 17th August, 1938. On the
previous and subsequent days similar summaries of the speeches of
other front-bench speakers both Government and Opposition were also

broadecast.

(¢) It is the declared policy of Government not to allow the
microphoue to be used for purposes of political propagande.

Mr. 8. Satyamurti : Will Government give this House some idea of
the size of the summary of Sir Aubrey Metcalfe’s speech broadcast by
the All-India Radio station at Delhi and also the size of the summaries
of speecches of humbler mortals on thig side of the House ?

The Honourable Mr, A. G. Olow : The size of the summaries of the
speeches very largely depends on that which is given in the News Agency
messages. .

Mr. 8. 8atyamurti : May 1 know whether this News Agency is the
Associated Press of India ! :

The Honourable Mr. A. G. Clow : Yes.

Mr. 8. 8atyamurti : Does the All-India Radio reproduce the speeches-
as they appear in the Associated Press messages, or does it edit them ?

The Honourable Mr. A. . Olow : It edits them.

Mr. 8. Satyamurti : What is the criterion on which the All-India
Radio edits speeches ¢ Is it that the Government Members should be
given as much publicity as possible, and the Opposition as little as
possible 1

The Honourable Mr. A. @ Olow : Nb, Sir. It is not.
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COMPENSATION PAID BY THE EasT INDIAN RalLway 10 THE HOWRAH
SHEAKHALA LIGHT RatLway.

739. *Mr, Amarendra Nath OChattopadhyays : Will the Honour-
able Member for Railways be pleased to state the amount of compen-
sation paid by the East Indian Railway to the Howrah Sheakhala Light
Railway from the year in which Begumpur and Dankuni stations were
opened for passenger traffic up to March, 1938 ¢

The Honourable Mr. A. G. Clow : I invite the attention of the
Honourable Member to the statement laid on the table of this House
on the 6th April, 1988, in reply to Mr. Ram Narayan Singh’s starred
question No. 1180. This statement shows the payments made for each
year from 1919-20 to 1936-37, the total amount paid being Rs. 6,99,771.
I have not the figures for 1937-38 but if the figures already supplied are
insufficient for the Ilonourable Member’s purpose, I shall be prepared
to supply them later.

DETERIORATION IN THE PRINTING OF THE Indsan Listener.

740. *Khan Bahadur Shaikh Fazl-i-Haq Piracha : (a) Will the
Honourable Member for Communications please state whether Gov-
ernment{ are aware that the printing of the Indian Listener has deterio-
rated, since it has been done in the present press ? If so, what steps
are Governmeut taking to bring the Indiun Listener’s printing to the
previous position ?

(b) Is it a fact that Government are bearing a great loss in the
publication of this paper, sinece it is published from Delhi t If so,
what is the amount of the loss ?

The Honourable Mr. A G. Olow : (a) The standard of printing is

not so high as it was formerly. The Government of India are consider-
ing what can be done to improve the printing.

(b) No, on the contrary the loss since its transfer to Delhi has
been & good deal less than it was before, although the size of the paper
has been considerably increased to include the programmes of the
new Stations. The net loss since publication in Delhi began up to the
7th March, 1938, was Rs, 8,162. :

Mr. Manu 8ubedar : May I know whether the last contract of
printing was made on & more uneconomical basis than the previous
contract ¥

The Honourable Mr. A. @. Olow : I have not the figures but, as I

said, the loss is less than it was and the size of the paper is larger.

Mr. 8. Satyamurti : It is printed at the Government Press, or at a
private press !

The Honourable Mr. A. @. Olow : It is printed at a private press.
Mr. 8. Satyamurti : After calling tenders ?
" "The Honourable Mr. A. @, Clow : I think tenders.were invited.
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TraNsYERs OF INsPECTORS OF COACHING AND-GGODS.

741. *Mr, H M. Abdullah: (a) Will the Honourable the Rail-
way Member please state whether it is a fact that orders were passed
by the Chief Accounts Officer, with the approval of the Coatroller of
Railway Accounts, that every Inspector of Coaching and Goods was to
be given the option of choosing three sections, and that these orders
were carried out up to April, 1937 ¢

. (b) Is it a fact that in the face of the abowe orders, the Deputy
Chief 'Accounts Officer (Mr. Puri) made transfers of Class I, Inspector
of Coaching and Goods, which were not due, and all the Inspectors of
Cpaching and Goods have gone on medical leave f

(¢) Do Government realise that by abrupt, untimely and unealled
for jmansfers, the officials concerned are very much harassed, and that
they affect adversely the education of their children ?

The Honourable Mr. A. Q. Olow : (a) and (b). No.

(¢) Government fully realise the inconvenience caused to Goverp-
ment servants by sudden and frequent transfers, and every effort is
made to avoid them consistently with the public interest.

PosriNg oF MusLiM OrricERs To THE HowRaE DivisioN or THE EasT INDIAN
RaiLway.

742. *Mr. Muhammad Nauman : Will the Honourable Member for
Railways be pleased to state whether efforts have ever been made by the
East Indian Railway Administration to post Muslim officers on the
Howrah Division to safeguard the interest of Muslim employees, and in
other responsible posts in the establishment ¢ If not, why not ¢

The Honourable Mr. A. G. Olow : The eommunal composition of
officers and subordinates in the Howrah Division or any other Division
of the East Indian Railway must vary from time to time, and Govern-
ment cannot accept the proposition that the posting of gazetted officers
and subordinates should be fixed on a communal basis, or that the post-
ing of officers of a particular community is necessary to safeguard the
interests of subordinate employees of that community,

Mr. Muhammad Nauman : Are Government aware that it is the
Establishment Department which is real hotbed of such favouritism
and pepotism which are being carried on there and has created dis-
satisfaction among the Muslim employees ?

The Honourable Mr. A. G. Olow : I am not aware that there is any
hotbed of nepotism.

Mr, Muhammad Nauman : Is it not a fact that because Muslims
have not been given those key positions and have been given ordinary
clerical offices where they can prepare any such records that hardships
can be imagined to he greater ! - : o

The Honourable Mr- A. @. Qlew : No, Sir ; and I trust T am ¥ight
in believing that neither Muslims nor Hindus, when .placed in those
key positions, wonld show partiality to their community.
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~ Mr. K. Ahmed : What was the object of fixing a péx:c'éntage then
if it cannot be given effect to now ¢ If they think it is impossible or
impracticable, why did they make an impossible promise 1

The Honourable Mr. A, G. Clow : I am not sure what percentage
the Honourable Member refers to.

Mr. K. Ahmed : I am talking of 45 per cent. which the Honourable
Member’s predecessor promised. @

The Honourable Mr, A, G. Clow : 1 do not recollect that either [
or my predecessor ever made a promise of 45 per cent.

Mr. K. Ahmed : It is in black and white and in a printed circular
issued all over the Departments concerned.

The Honourable Mr., A, G. Olow : The Honourable Member is ap-
prently referring to recruitment which is an entirely different matter.
This question relates to postings and not to recruitment.

Dr. 8ir Ziauddin Ahmad : Sir, the inquiry committee set up by
Government recommended that a certain number of Muslims should be
appointed in the Establishment Section, I want to know whether any
action has been taken in this particular division.

The Honourable Mr. A. G. Olow : I shall require notice of that
question,

CERTAIN APPOINTMENTS MONOPOLISED BY Hikpus oN THE EasT INDIAN
Rarmway. %

743. *Mr. Mubammad Nauman : Is the Honourable Member for
Railways aware that Office Superintendent, Head Clerks, Assistant Head
Clerks, Group-in-Charges, Section-in-Charges in the Howrah Division
of the East Indian Railway have always been allowed to be monopolised
by Hindus ? If not, will the Honourable Member state the number of
Muslims employed in those positions ¢

The Honourable Mr. A. @, Clow : I have no particulars of the com-
munal composition of the staff occupying the posts in question now or
at previous times, but the postings to their appointments are not regu-
lated on a communal basis.

Mr. Muhammad Nauman : Is it not a fact that Muslims are not
vepresented in those departments as they should have been ?

The Honourable Mr. A. @. Clow : It depends on the Honourable
Member’s view of how they should have been represented.

CoMMUNAL CoMPOSITION OF CLERKS IN CERTAIN DEPARTMENTS OF THE EAST
INDIAN RAILWAY.

744. *Mr. Muhammad Nauman : (a) Will the Honourable Member
for Railways state whether it is a fact that only 20 Muslims in all form
the total number of offiee clerks in the offices controlled by the Divisional
Superintendent, Howrah, ¢.e., Bstablishment Branch, Commereial] Branch,
Trains Branch, Engineering Branch, Signa] Engineering Branch, Stores
Section, Pay Bill, Assistant Superintendent, Way and Works Offices at
Howrah, Burdwan, Rampur Haut, - Sahibgunj, Jamalpur, Inspestors of

L355LAD o
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Works, Permanent Way Inspeators, Block Signal Inspeetors, Signal
Inspectors, Sanitary Inspectors, Lorry Garrage Supervisor, Station
Superintendent’s Howrah, Head Train Examiners, Station Masters, Head
Ticket Collectors on the whole Division ¢

(b) What is the number of non-Muslim office elerks, particularly of
.Hindus, in the departments mentioned in part (a) ¢

The Honourable Mr. A. G. Clow : (a) and (b). Government have
no particulars of the communal composition of these offices but have
o reason for doubting the accuracy of the Honourable Member’s state-
ment. '

Poricy or THE ALL-INDIA RADIO TOWARDS LANGUAGE QUESTION.

745. *Mr. Badri Dutt Pande : Will the Honourable Member for
Commiunications state : .

(a) if his attention has been drawn to the leading article in the
Weekly Aj of Benares under the caption—‘ What kind of
Hindustani is this * ’’ published in its issue, dated the 25th
July, 1938, on page 7 in which the following passage occurs
in paragraph 1 : .

‘‘ The songs, news and lectures broadcast from Delhi
Station of the All-India Radio are such from which
the comggpon Hindi and Urdu words are wilfully
omitted and replaced by most difficult Persian and
Arabic words ”’ ;

(b) whether it has been brought to the notiee of Government that
this has caused: great resentment amongst listeners of the
Delhi programme scattered in the United Provinces, the
Central Provinces and Central India ; and

(¢) what is the policy of the All-India Radio towards the language
question, and what is the criterion they apply when selecting
a language for a station !

The Homourable Mr. A. G. Clow : (a) Yes.
(b) No.

(¢) The policy of All-India Radio is to use as far as possible langu-
ages and words which will be intelligible to the greatest number of
listeners within the service area of the broadcasting station concerned.

Mr. Muhammad Nauman : Are Government aware that news and
songs are often unintelligible on account of the use of uncommon
Sanskrit words ?

The Honourable Mr. A, @. Clow : There have been complaints from
both Sanskrit and Persian enthusiasts.

Mr. Brojendra Narayan Chaudkury : Is there any definite standard
for I{industani as spoken in the different provinces ?

The 3011611#&1)10; Mr. A. G. Olow : It is a matter obviously of taste
and opinion ; the standard varies a little in different parts of India.
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Dr. 8Bir Ziauddin Ahmad : Irrespeective of the fact whether Persian
ir Sanskrit words are unncessarily introduced, may I know whether
the language spoken by the Delhi people should not be taken as typical
Hindustani {

The Honourable Mr. A. G. Olow : I believe the Honourable Member
is a far greater expert in Hindustani than I am, but I understand that
the standard varies. Delhi Hindustani vaneﬁ a little from the Hindus-
tani of Lucknow, for example.

Dr. 8ir Ziauddin Ahmad : Should not the language spoken in Delhi
be used in the radio station at Delhi ?

The Honourable Mr. A. @. Clow : We try to do that and to make it )
reasonably simple..

Mr. Muhammad Nauman: That is what we want and nothing
else. . o

Mr. Brojendra Narayan Ohaudhury : Is there any one kind of
Hindustani which will be understood in the Pupjab, the United Provinces
and Bihar ¢

The Honourable Mr. A. G. Clow : I think that question had better
be addressed to my Honourable friend, Sir Girja Shankar Bajpai.

RecocniTION OF THE BENGAL NaAGPUR RALway Jusouz UNioN.

746. *Mr, K. 8. Gupta : (a) Will the Héhourable Member for Rail-
ways please state whether it is a fact that th® Agent, Bengal Nagpur Rail-
way, assured the Labour Union on the 21st November, 1937, at the
Annual General Meeting of the Union, that he was prepared to meet the
union to discuss the question of ‘ Recognition.of the union ’ and other
matters ¢

(b) Is it not a fact that the President and some others of the wunion
saw the Agent, Bengal Nagpur Railway on the 17th December, 1937 1 If
80, what is the result ?

(¢) Is it a fact that the union approached the Railway Conciliation
Officer for the settlement of questions relating to (i) restoration of the
union’s recognition ; and (ii) discontinuance of short time work in the
Bengal Nagpur Railway workshops 1 If so, what is the result ¢

(d) Is the Honourable Member aware that the President of the union
saw the Agent, Bengal Nagpur Railway on the 9th May, 1938, and that
the Agent promised to settle the question of recognition within six weeks
from that date ¢

(e) Isit not a fact that the union is still unrecognized ¥ If so, why ?

The Honourable Mr, A. @. Olow : (a) Government understand that
at the Sixteenth Annual Geperal Meeting of the Bengal Nagpur Rail-
way Indian Tabour Union held at Kharagpur on the 24th November,
1987, the Agent and General Manager, Bengal N‘agpur Railway, men-
tioned that Ke was prepared to consider the question of restoring recog-
nition to the Union if certain conditions were fulfilled and to diseuss
these conditions ‘with' certain representatives of the Umun '

- (b) Government have no informatwn
L355LAD o2
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“"(e) As ‘regards the first part, Government understa.nd that the,
Bengal Nagpur Railway Indian Labour Union addressed a letter, some-
time-in April last, to the Conciliation Officer (Railways) brmglng up
the two questions of short time working and the recognition of that
Union. As regards the second part, Government have no information.

(d) T am aware that the President of the Bengal Nagpur Railway
Indian Labour Union bawuthe Agent and General Manager, Bengal
Nagpur Railway, on the 9th May, 1938, but am not aware of any under-
taking given by the latter.

(e) The recognition of this Union has not yet been restored. As
regards the second part, Government understand that the questxon is
under the consideration of the Bengal Nagpur Railway Administra-
tion,

Prof. N. G. Ranga : Was any one connected with the Union inform-
ed about these conditions:mnd asked for their views {

The Honourable Mr. A. G. Clow : I presume so, because the Presi-

dent of the Union concerned had a discussion with the Agent and General
Manager in May.

Prof. N. G. Ranga : What is the latest position with regard to those

conditions ¥ Was the Agent satisfied whether or not the officers of
the Union were agreeable to those conditions ¢

The Honourable Mr. A G. Clow : I do not know ; this is a Com-.

pany- managed Railway a.mf T am not in a position to lssue instructions
to the Agent in the matter.

Mr. N, M. Joghi : May ] ask whether the Government of India will
use their good offices in securing recognition for this Union $

. - The Honourable Mr. A. G. Olow : I am prepared to forward a copy
of the questions and answers today to the Agent.

Prof. N. G. Ranga : In view of the fact that the Honourable Member’s
predecessor gave an undertaking in the House that Government would
use their good offices to bring about the recognition of this Union, when
this thing was being discussed between Government and Mr, G1r1 will
Government consider the advisability of bringing this thing to the notice
of the Agent and see that recognition is restored as soon as possible ?

The Honourable Mr. A. G. Clow : I am quite prepared to bring it
to the notice of the Agent and General Manager but, as I said, I am
not prepared to give any assurance that recognition will follow.

CrosiNG OF THE BENGAL NagPUR RAiILWAY WORKSHOPS ON SATURDAYS.

747. *Mr. K. 8, Gupta : (a) Will the Honourable Member for Rail-
ways please state if it is a fact that the workshops of the Bengal Nagpur

Railway are kept closed, while other railways keep them going, on Satnr-
days t 1If s0, why !

(b) Is the Honourable Member aware that there has been a cut of

124 per cent. in the wages of the workers due to the closing of" worhhops
on Saturdays by the Bengal Nagpur Railway ¢
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(¢) Does the Honourable Member propose to consider the desirability
of opening the workshops on Saturdays, or of compensating the workers
for the loss sustained by such closure by the authorities of the Bengal
Nagpur Railway

The Honourable Mr. A. G. Olow : (a) Government are aware that
the Bengal Nagpur Railway workshops at Kharagpur are not open for
work on Saturdays and understand that a number of the staff would
prefer longer hours. Short time working was introduced with a view
to avoid the discharge of staff who had become surplus to requirements.
Government are also aware that certain other railway workshops are
working short time.

. .(b) I would refer the Honourable Member to the reply to part (b)
of his unstarred question No. 177 asked on the 8th April 1938,

(¢) T understand that the Bengal Nagpur Railway Administration-
arc considering certain proposals in conneetion w1th short tlme work-
lng 8
'(b) WrRITTEN ANSWERS.

REOOVERY THROUGH SALARY BILLS FOR DEATH BENEFIT FUND OF THE BENGAL
Nagrpur Ramwway Lasour UNION.

748. *Mr, K. 8. Gupta : (a) Is the Ho!ourable the Railway Mem-
ber aware that the Labour Union of the Be: Nagpur Rallway inaugu-
rated ‘ A Mutual, Death Benefit Fand ’ in 1924 1.

(b) Is it not a fact that the death calls on this account were . being
realised up to December, 1936, through official salary bills of the railway
employees ?

(¢) Is it a fact that sueh realisation has been put an end to since tl;e
reﬁ;u of the last strike of the Bengal Nagpur Railway workers ! If so,
why t ‘

(d) Is it a fact that such recoveries are being made in the case of
such other funds inaugurated by non-unionists f

The Honourable Mr. A. G. Clow : (a) Presumably the Hononrable
Member is referring to the Bengal Nagpur Railway Indian Labour Union
Death Benefit Fund. If so, the information available to Government
indicates that this Fund was started in 1923,

(b) Government understand that the recovery of contributions from
the salaries of members of the Fund was discontinued from the salarles
paid on or after the 1st March, 1937,

(¢) The suggestion contained in this part of the question appears
to be incorrect. The information available to Government shows that
recoveries were discontinued on aceount of the cOmmg into foree of the
Payment of Wages Act in March, 1937,

(d) Government have no information. The grant of the facility of
recoveries through salary bills on behalf of Societies approved by
Government, under the Payment of Wages Act, rests entirely with the
Bengal Nagpur Railway Administration. - :
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749. *Mr. Kuladhar Ohaliba : (a) Will the Honoarable Member for
Communications please state whether Government received any

improvement schemes from the Government.of Assam in the yesrs 1986-37
and 1937-38 1

(b) If so, how many gf. those schemes have been approved by Gov-
ernment, and what is the cost of the approved acheme_s [

(¢) What was the amount granted by the Government of India to
the Government of Assam !

(d) If the amount granted by the Government of India is less than
the cost of the schemes, do Government propose to see that the full amount
iﬁs‘uir;nted to the (Fovernment of Assam for the schemes from the Reserve

'

The Honourable Mr. A G. Olow : (a) Yes.

{b) Eleven schemes involving an expenditure of Ra. 16.20 lakhs have
been approved. Four more schemes costing Rs. 7.50 lakhs will be placed
before the next meeting of the Standing Commiftee for Roads.

(¢) The Honourable Member apparently refers to grants from the
Reserve in the Road Pund towards the cost of the above schemes. These
aggregated four lakhs in thextwo years.

(d) No, I am afraid this is not possible.

1750¢,

BroaDCASTING BTATIONS S8ET UP BY THE HYDERABAD AND MYSORE STATES.

T50A. *Mr. Manu Bubedar : (a) Will the Honourable Member for
Communications state if it is a fact that the Governments of Hyderabad
and Mysore have set up transmission stations !

(b) Has any communication passed between these Governments
and the Government of India in regard to any arrangements about this
transmission !

(¢} Has any agreement of any kind been made, and are there any
clauses involving finance in any such arrangement {

(@) Have either of these Governments asked the Government of
India to let them have a share in the customs duty collected on the
import of radio instruments at British Indian ports ?

The Honourable Mr, A. G. Olow : (a) Yes.

(b) Yes, on technical matters only in regard to the installgtion of
transmitting stations and the wave-lengths to be used.

{e¢) and (d). No.

AMLY. mcaldle mn i -dvI.®
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REPRESENTATIONS FOR LAYING CERTAIN' NEW RarLway Liwes.

750B. *8ri K. B, Jinaraja Hegde : Will the Honourable Member for
Railways be pleased to state :

(a) whether representations were received by the Railway Board
for laying the following new lines :

(1) Raibag, Bagalkot, Ilkal line trafersing through the States
of Mudhol and Jamkandi ;

(2) Belgaum Hubli line ;

(3) Kolhapnr, Nipani, Raibag line ;

(4) Shedbal Bijapur line ;

(56) Almatti, Muddebihal line ;

(6) Gadag Raichur line ;

(7) Hassan-Mangalore line ;

(8) Mangalore-Malpe line ;

(9) Sagar-Batkal line ; and

(10) Kadure-Mangalore line ;

(b) whether any steps have been taken with a view to opening
any one of the lines stated in part (a) above ;

(¢) whether any money has been spent in #hrveying any one of
the lines stated in part (a) ; if.ss, how much, and on which
of the lines ;

(d) if steps have not been taken so far, whether Government pro-
pose to investigate the possibility, advisability and neces-
sity of opening the lines stated in part (a) above ;

(e) if steps have been taken, the result of enquiry or investiga-
tion in regpeet of the lines stated above ;

(f) whethér representations were received from Local Govern-
ments in respect of the lines stated above ; if so, when,
from whom, and to what effect ; and

(g) which of the lines stated above Government have decided to
open up immediately ?

The Honéurable Mr. A, G. Olow : (a) It is a cqmmon practiee for
the public to send in representations for the construction of new lines.
These representations are not, however, preserved for any length of
time. I am, therefore, unable to say whether representations have been
received for the construction of each of these projects, but consider it

probable,

(b) and (¢). Yes ; Nos. 1, 2, 3, 6, 7 and 8 have been surveyed, but I
regret that it is not possible to give details of the expenditure incurred.
Some of the surveys date back to about 1899 and some have been carried
out by authorities other than the Government of India.

(d) and (e). Nos, 1, 2, 3 and 8 were found to be unrerﬁunerat_ivo ;

As regards No, 4. A proposal for a line in this neighbourhood was
rejected ;
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As regards. No, 5., Government have no information ;
Nos. 6, 7, 9 and 10 are Indian State hnes

(f) Proposals for new lines are mcluded by Provmcxal Govorumentl'
in a programme sent in by them every year. Certain of the lines men-

ed, viz, Nos. 1, 2, 3 and 8 were included in such programmes sowe
years ago, but not recently

(g) None.

UNSTARRED QUESTIONS AND ANSWERS.

CoMMUNAL COMPOSITION OF OERTAIN STAFF IN THE BIHAR AND ORissa PosTaL
CIROLE. :

33. Babu Kailash Behari Lal : (a) Will the Honourable Member
in charge of Communications be pleased to state the totul number of
Postal Superintendents, including Assistant Postmasterg General, posted
in the Bihar and Orissa Circle, and how many ‘of them are Bengali
Hindugs, Bihari Hindus, Muslims, Christians and Anglo-Indians ¢

(b) What is the number of Bengali Hindu and Bihari Hindu Postal

g\:r;;(l:rintendents prowoted from the ranks in the Bihar and Orissa
ircle ?

(¢) What is the total":number of Inspectors of Post Offices and
Head Clerks to Superintendents of Post Offices, and how many of them

are Bengalis, Bihari Hmdus and Bihari Muslims, Christians and
Anglo-Indians ¢

"{d) What is the total number of Postmasters of the cadve of
Rs. 250 to Rs. 850 and Rs. 160 to Rs. 250 in the Bihar and Orissa Circle,
and how many of them are Bengali, Bihari Hindus, Bihari Muhamma-
dans and of other communities in each of the cadres stated above ?

(e) What is the period for which Bengalis, Bihari 1lindu and
Bihari ‘Muhammadan Superintendents have been posted at Bhagalpur
since the creation of the Bihar and Orissa Cirecle !

(f) How many Bengali Hindus and Bihari Hindus were nominated,
and how many were appointed to the post of Inspeetor, Post Offices, and
Head Clerke to the Postal Superintendents in the Bhagalpur Division

from amongst the persons who were actually working in the Bhagalpur
Division !

(g} Tlow many Bengalis, Bibari Hindus and Bihari Musalmans
were appointed in the Bhagalpur Division in the regime of Bengali
Superintendents before the introduction of the present system of
appointment by Board ?

(h) Are the authorities prepared to post some df the Bengah
Superlntendents of - Post Offices to Provinces other than Bihar ¢

The Honourable Mr. A. G. Clow : (a), (b), (¢) and (d). A state-
ment giving the required information is attached. . -
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(e), (£) ;and (g). The information is not available and caunot be
collocted without an undue amount of time and labour.

(h) No ; postings of SBuperintendents of Post Offices are not made
on a commnna.l or provincia] basis.

Statement showsing the number of officers by communities and provinces in certain am»cu in the
detal Branch in the Bihar and Orissa Circle.

| Chiris-

.. Total Benﬁdi Behsri | Mus- |- tians | Otbers.
Ce— Number. | Hindus. | Hindug. | lims. | and
: ".|” Anglo-
1. Superintendents of Post Officeain- | = 18 | 1 2 2 1 11
. cluding Assintant Postmasters- ) :
General.
2. ‘Buperintendents “of Post Offices | 7| 5 1 o
* promoted from ranks. : ' o
(¢) Inspectors of Post Offices  and 36 18 11 2| ... 58
Head Olerks to Buperintendents . (Beha-
of Post Offices. : ries).
(d) Postmasters in the cadre of 6 5 R 1§
Ra. 260—350.
(¢) Postmasters in the cadre of Ra. 424 15 12 4 1 L]
160—250. (Beha-
ries).

* (Of which 4 posts vacant).

t (Domiciled European).

t (2 Madrasi Hindus, 2 Ooﬁys Hindus, 1 Ooriya Muslim).

§ (Ooriya Hindu).

Il (Ooriya Hindus 2; Madrni Hlndm 8, Ooriya Muslim 1),

PerMissioN T0 THIRD AND Immmmun CLAS8 PASSENGERS TO BREAK
JOURNEY ON THE AssAM BeNeAL Rainway. .

84. Mr. Kuladhar Ohaliha : (a) Will the Honourable Member for
Railways please state whether the Assam Bengal Railway authorities
allow the {hird class and intermediate class passengers to break journey,
if they hold tickets for a distance of more than hundred miles, an
whether, like the upper class passengers, they are allowed to break
journey and given one day for every hundred miles travelled ?

(b) If not, do the authorities propose to see that the present rule
88 of the Assam Bengal Railway is modified and third clags and inter-
mediale class passengers are allowed to break Joumey, hke the upper
clasg passeugers { .

The Honourable Mr. A G. Clow :.(a) Not generally.
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(b) T understand & modification is not comsidered to°be’ desirable.
The rule previousty in forece, permtttmg third and intermediate eclass
prssengers generally to break journey, was withdrawn: on: the introdue-
tion of the concession of maximum fare tickets for those classes with a
view to limiting the possibility of such tickets being misused.

RECONSTRUCTION OF THR ArE BRIDGE OX THE EASTERN BENGAL RAILWAY.

35. Mr. Kuladhar Chaliha : (a) Will the Honourable Member for
Railways please state if any estimate has been made for tiie reconstrue-

tion of the Aie Bridge on the Eastern Bengal State Railway between
Bongaigaon and Bijni 1

(b) X so, will Government please state the amount of cost that will
be necessary for its reconstruction !

(¢) Do the Eastern Bengal State Railway authorities suggest the,
reconstruction of the bridge lower down the river near the hills which
may be more permanent !

(d) Have the Railway authorities made any temporary arrangement
for transhipment at the Aie Bridge for mails and passengers, and is it
still intermittent ¢ If so, are Government prepared to see that at least
mails and passengers are carried across the river daily regularly and
suitable arrangements are made early ?

The Honourable Mr. A. G. Clow : (a), (b) and (e). The original
flood was on July 17th, but floods continued to occur till August 19th.
There has not been time since then for the Eastern Bengal Railway to
complete their plans and estimates for the rehabilitation of the line and
forward them to (Government.

(d) All possible arrangements have been made for transhipment.
These have been in operation without interruption since August 21st.
The Honourable Member may rest assured that the Railway will do all in
their power to minimise inconvenience to passengers.

MOTIONS FOR ADJOURNMENT.

RAte War BETWEEN Mresses. TURNER MORRISON AND COMPANY AND
Mgzssrs, SoNDIA NavigarioN CoMPANY IN THE HAJ Trapeio,

Mr. President (The Honourable 8ir Abdur Rahim) : I have received

12 Noew. . notice of 8 motion of adjourgment from Sir Abdul

‘Halim Ghuznavi. He wants to discuss a definite

matter of urgent public importance, ngmely, the refusal of the Govern-

ment of India to take any action in order to prevent a threatened rate.

war between Messrs. Turner Morrison and Compamy and Messrs. Scindia

Btean Navigation Company in the Haj traffic and to arrive at an
amicable settlement.

Are Government under any obligation to interfere m a dispute of.
that nature f

Dr. 8ir Zianddin Ahmad (United Provinces Southern Di,visious:s
Muhammadan Rural) : On a point of order, Sir, may I just say that we
have agreed to take nn tha next motion
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Mr. President (The Honourable Sir Abdur Rahim) : That is not a
peint of order. The Honourable Member ought to have mentioned that
before. I want to know if the Government are under any obligation to
interfere in a dispute of that nature !

8ir Abdul Halim Ghuznavi (Dacca oum Mymensingh : Maham-
madan Rural) : Sir, what will be the consequence ¥ Are the Goverp-
ment under no obligation to see that there is no rate war ¢ Is it the
position of the Government that they need not see at all that there is ne
rate war, although a new company is being destroved without their in-
terference ¢

Mr. President (The Honourable Sir Abdur Rahim) : I must rule the
motion as being out of order, as there is no obligation on the part of the
Goverument to interfere in a dispute like this between two industrial
eonceres.

ConpiTION OF INDIANS IN BURMA,

Mr, President (The Honourable Sir Abdur Rahim) : There are two
more adjournment motions : one is in the name of Sir Zianddin Ahmad
and the other in the name of Mr. Satyamurti, both relating to the con~
dition of Indians in Burma. Let me read the first motion in the name of
Sir Ziauddin Ahmad : his motion is to didcuss the recent
occurrence in Burma resulting in the loss of a large number
of lives and destruction of property and recrudeseence of riots in
Mandalay and Rangoon as reported on 3rd September which has created
the gravest sense of insecurity amongst the Indian population and the
failure of the Government of India to take adequate and prompt measures
to proteet life and property of Indians and their attitude in maintaining
silence in face of grave situation.

T want to know if there is any objection to this motion.

8ir Qirja Shankar Bajpai (Secretary, Department of Education,
Health and Lands) : No, Sir : there is no objection,

Mr  President (The Honourable Sir Abdur Rahim) : The motion
will be taken up at 4 o’clock today.

REMARKS BY MR. PRESIDENT ON THE POINT OF ORDER
WHETHER AN HONOURABLE MEMBER, WHO IS ON THE
PANEL OF CHAIRMEN, CAN TAKE THE CHAIR WHILE THE
DEPUTY PRESIDENT IS IN THE HOUSE.

Mr. President (The Honourable Sir Abdur Rahim) : [The House
will remember that last Thursday I promised to consider certaffr questions
which the Leader of the House raised before me in eonnection with a cer-
tain incident that had happened in the House during my absence.

On that day (the 1st September, 1938), when division was procecd-
ing on an amendment to clause 15 of the Motor Vehicles Bill, Mr. Deputy
President,/who was then in the Chair. vaeated the Chair for a while to
record lLis vote and Mr. 8. Satyamurti, (who is on the Panel of Chairmen)
at the former’s request, occupied the Chair. After a counle of minutes,
Mr. Satyamurti vacated the Chair and Mr. Deputy President. having by
that time recorded his vote, again occupiéd the Chair. When Mr. Deputy
President was about to announes the result of the division, two points
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of order were raised—one by Dr. Sir Ziauddin Ahmad : whether an Hon:
ourable Member, who is on the Panel of Chairmen, can take the Chair while
the Deputy President was in the House, and the other point of order was
raised by the Leader of the House, Sir Muhammad Zafrullah Khan, enquir-
"ing what would happen if there was a tie. On the first point of order,
Mr. Deputy President ruled that on the present occasion that question did
not arise, and, with reference to the second poipt of order, he observed
that while he voted, he was not in the Chair, and when Mr. Satyamurti

voted, he (meaning Mr. Satyamurti) was not in the Cb-ai{'. and ruled
that, not being in the Chair when he voted, he had a right to vote.

After further discussion, Mr. Deputy President stated :

‘“ Bo far as the present occasion is concerned, it is finished. As regards future
occasions, in the interests of the Honourable the Leader of the House, from his point
of view it will be more welcome to have a decision on this point from the President
himself, because my opinion may after all Le biassed. Therefore, we will have a

ruling from the President himself.’’

Thereupon the Leader of the House, when I returned to the House,
asked for my ruling for purposes of future guidance and also for pur-
pose of record. I do not quite understand what he meant by the last
suggestion, that is ‘‘ for purposes of record »’, because the record will be
of the facts as they happened. But if he meant by that that I shonld
pronounce whether the vote given by Mr. Deputy President was valid or
not, -then I 'hold that, according to the established practice of this
#ouse, Mr. Deputy President having given his ruling that his vote was
valid no appeal lies to me as President, and there can be no question of
my reviewing or reversing his ruling, so that his vote must stand on
the records. So far, therefore, as I am concerned, that particular matter

must be taken to be settled by the ruling of Mr. Deputy President who was
in the Chair at that time,

For purposes of ‘‘ future occasions '’, however, I will deal now with the
two questions that liave been raised before mé. But before I da so,.I may
mention 1hat the Deputy President is elected to his office by the Members and
aceording to the convention and practice that has prevailed hitherto, he is
entitled to exercise all the rights of speech and vote which any other Mem-
ber of the House enjoys. I have always borne this fact in mind in calling
npon him to take the Chair during my absence and have endeavoured to
see that his desire to speak or vote on any question, in which he feels
himself especially interested is not frustrated, as far as it can be helped.

‘Similarly, in the case of the four Members, who are nominated to the
Panol of Chairmen by the President and whe are generally persons occu-
pying prominent positions in their parties, the President or the Deputy
President, as the ease may be, has to bear this fact in mind whenever
he requests ‘any of them to take the Chair.

{Rule 8 lays down that ‘‘ anyene of the Panel of Chairmen may pre-
side over the Assembly in the absence ¢f the President and Deputy Presi-
dent, when so requésted by the President or, in his absence, by the Deputy
President ’’. The word ‘‘ absence’’ here 'has always been understood—
and rightly so—to ‘mean absence from thé House.  The next queéstion is
whether the ‘‘ Ayes " and ‘‘'Noes ’’ lobbies are part of the House during
a division. Altliotigh: both Mr. Bhulabhai Desai; the Leader of the Oppo-
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sition, and Mr. M. S. Aney, the Leader of the ‘\Tatlonahsf Party, streriu-
ously conténded otherwise, (I have no ‘hesitation i holding that at least
from the moment the votmg as commenced until it has ceased, the ‘‘ Ayes”’""
and ‘‘ Noes '’ lobbies, to which no strangers are allowed access and whish
are accessible only from the Chamber during that period, are an integral
part of the House, where the Members discharge their responsibility of
recording their votes. The result, therefore, is that while the voting
is going on, the Deputy Presldent is debarred from putting a Member
on the Panel of Chairmen in the Chair in order to record his vote, for
he would still be in the House and, aceording to Rule 3, it is only when
he is going to be absent from the House that he can request a Chairman
to take the Chair.

The next question on which I am asked to express my opinion is :
What will happen in the event of an equality of votes as contemplated in
section 63D (4) of the Government of India Aect in circumstances similar
to those of the present case, i.e., if the Deputy President or a Member on
the Panel of Chairmen having recorded his vote was in the Chair at the
time of division, That section says :

.- ‘¢ All questions in either chamber shall be determined by & majority of votes of
members present other than the presiding member, who shall, however, have and
exercise a casting vote in the case of an equality of votes.’’

This expressly debars the presiding Member from voting on a divi-
gion, but be is given a casting vote—not a second vote—whieh he is bound
to exercise, in the case of an equality of votes. The result is that the
Deputy President or a Member on the Panel of Chairmen, as the case
may be, who has already recorded his vote, is precluded by clear impliea-
tion from presiding at the time of division—say, at the least, when the
voting hus eoncluded and the result of the division is to be announced-—
as he would not be in a position to determine the question at issue by his
casting vote, if there happened to be an equality of votes.

I ought to mention that Mr. Bhulabhai Desai objected to my expres-
sing any opinion in the matter at all even for purposes of future guidance,
as the facts had happened while the Deputy President was in the Chair
and he had given his ruling. But it must be borne in mind that the facts
upon which the question has arisen could only happen while the Deputy
President is in the Chair and no precedent was available, as no such thing
had oceurred before in the history of the Assembly, and the Deputy Presi-
dent himself, recogunising the constitutional and practical importance of
the questions that were raised before him, very rightly and properly
invited a ‘‘ ruling "’—perhaps, more accurately, an expression of Opmmn
-—from me for purposes of ‘‘ future oceasions '’

Even independently of the desire expressed by Mr. Deputy President,
I consider it desirable that the House should have the opinion of the Presi-
dent on these questions, and I am supported in this by what the Speaker
of the House of Commons said on 4th July, 1912, in answer to an objection
gimilay to that now raised by the Leader of the Opposition. He said :

# It may be that the Speaker is mot a Court of Appeal from the Chairman of
Ways |and Means, but, on the other hand, there may be occasions on which it is dosir-
able that the House may wish to have the opinion of the Speaker with regard to the
comstruction of the Standing Order, and mot particularly in referemde b6 what oceurred
3 " ,butinrdmtnwhtmayooeurint Honu,too. Imnoobjoe-

on. ¥ -

REMARKS BY MR, PRESIDES

m@ﬂ'am of Cmc Matﬂ. 1918, Vol IL Oof. :mg
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[Mr. President.] |
I may also refer to column 579, House of Commons Debates, 1920,

m' a1 28.
“““"he Leader of the Opposition also urged that any ruling or expres-
.sion of opinion on my part on the question, that has been raised before
me, can serve no mseful purpose, since the presiding Member at the time
when a similar question arises in the future would not be bound by what-
ever 1 might lay down heing free to deeide it according to his own judg-
ment. I do not agree, for this objeetion ignores the fact that the presid-
ing Member, whether it be the resident, the Deputy President or a Chair-
man, must always be conscious that it is ineumbent upon him to ensure to
the utwnost extent possible that continuity of practice and certainty of
procedure in conformity to the eonstitution, the Rules and Standing Orders
of the House, which is an essential factor in the working of a Parliamentary

e ]

THE REPEALING AND AMENDING BILL.

The Honourable 8ir Manmatha Nath Mukerji (Law Member) : Sir,
I move for leave to introduce a Bill to amend certain enactments and to re-
peal certain other enactments.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘¢ That leave be granted to introduee a Bill to amend certain enastments aud to
repeal oertain other enactments.’’

The motion was adopted.

The Honoureble 8ir Manmatha Nath Mukerji : Sir, I introduce
the Bill.

THE MOTOR VEHICLES BILL—condd.

Mr, President (The Honourable Sir Abdur Rahim) : The House will
now resume consideration of the Motor Vehicles Bill.

The question is :

¢ That clause 17 stand part of the Bill’’

Maalvi Abdur Rasheed Ohaudhury (Assam : Muhammadan) : 8ir,
I brought to your notice the other day that I could not cateh your voice
when vou called out my name. ...

Mr, President (The Honourable Sir Abdur Rahim) : That is all
cver. 1 am not going to revive that amendment.

Mr. N. V. Gadgil (Bombay Central Division : Non-Muhammadan
Raral) : Sir, my amendment is :

‘¢ That the proviso to sub-clause (5) of clause 17 be omitted.’’

This is No. 8 in Supplementary List No. 6..... .

Mr. M. 8. Aney (Berar : Non-Muhammadan) : Sir, there is another
amendment in the name of Dr. Banerjea to that proviso, and so that shonld
be moved first. - It is No. 2 in Supplementary List No. 7.
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The Honourable Mr. A. G. Olow (Member for Railways and Com-
munications) : Sir, it will be convenient to take up Mr. Gadgil’s armend-
ment first. If it is aecepted,......

Dr. P. N. Banerjea (Calcutta Suburbs : Non-Muhammadan Urban) .
If that is moved, then this wil] be barred.

The Honourable Mr. A. G. Olow : Yes.

Mr. President (The Honourable Sir Abdur Rahim) : Mr. Gadgil’s
amendment will come first,

Mr, N. V. Gadgil : Sir, my amendment is :
‘¢ That the proviso to sub-clause (5) of clause 17 be omitted..... ”

Mr. M. B. Aney : May I submit, Sir, that the amendment of Dr.
Banerjes is to provide for a maximum period of punishment, while his
amendment is to delete the proviso altogether. If this amendment is
thrown cut, then, of course, Mr. Gadgil’s amendment can be moved.

Mr, President (The Honourable Sir Abdur Rahim) : It has always
been the praetice to take the more comprehensive amendment first.

Mr. N. V. Gadgil : Sir, I am not moving my amendment No. 3 on
Liist No. 6

Dr. P. N. Banerjea : Sir, I move....

The Honourable Mr. A. G. Olow : Do I understand that the Hon-
ourable Mr. Gadgil wishes to withdraw it ¢

Mr. President (The Honourable Sir Abdur Rahim) : He is not moving
it.
The Honourable Mr. A. G. Clow : I thought he moved it just now.
Mr. P. N. Banerjea : Sir, I beg to move :
‘‘ That in the proviso to sub-clause (5) of clause 17 of the Bill, for all the words
Emnmg with the words ¢ be less ’ and ending with the words ¢ three months ’, the
owing be substituted :

‘ exceed in the cases referred to in clauses (a) and (b), two years, or, in the
case referred to in clnupe (¢), ome year ’.’'

It will be remembered, Sir, that on Thursday last my Honourable
friend, Pandit Lakshmi Kanta Maitra, moved an amendment with the
object not only of doing away with the minimum but also of providing
a :maximum for the period of disqualification. But he was prevailed upon
to withdraw his amendment, and, I believe, he acted in a somewhat hasty
manner in withdrawing it. In connection with that amendment, two very
important points of law were discussed by eminent lawyers in this House.
The first was the necessity for providing a maximum. It was pointed out
that in most of the sections of the Penal :Code and the Criminal Procedure
Code a maximum was provided. Secondly, it was emphasised that in
very few places, perhaps nowhere, waa any minimum period mentioned.
Sir, T do not wish to diseuss thig question from the point of view of law,
but I wish to say a few words from the point of view of conmmonsense.
Sir, this punishment, namely, disqualiﬁca.tion. is in addition to the other
kinds of punishment provided in this Bill. There are inprisonment and
fine. Now, is it desirable that this third kind of pumshment should be
awarded withoat any limit of time ¢ In this connection I may be permitted
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{Mr. P, N. Banerjea] - cad

to say that I have no sympathy for those dnvers who are rcckless and who
oare nothmg for the lives of other persons. I have not tabled a single amend-
ment with the object of lessening the amount of puniskment which may be
.awarded, and, if necessary, I will oppose any amendment which secks to
reduce the perlod of punishment. But this third kind ef punishment,
namely, disqualification, stands on an entirely different footing. What
i3 this disqualification ? ~ It means that the livelihood of the person is
to. be 1aken away. Is it right and fair that a person should be deprived
of his livelihood for ever -1 do not -think that it is just. I, therefore,
hope that in the interests of justice and humamty Government will agree
to uccept this amendment. This amendment is devided into two parts.
It draws a distinction between the more serious offences and the less seri-
ous offences. I wish to provide that in the case of the more serious
offences the maximum period should be two years, and that in the case
of the less serious offences the maximum period should be one year. I
have already said that it is not on account of any sympathy which I have
for the reckless drivers that T move this amendment, but I should like
this House to eonsider whether it is just, whether it is humane, to deprive
a man of his livelihood for ever. I hope the House will decide to accept
this amendment.

Mr. President (The Honourable 8ir Abdur Rahim) : Amendment
moved :

“¢ That in the proviso to sub-clause (&) of clause 17 of the Bill, for all the words
beginning with the words ¢ be less ’ and ending with the words * three months ’, the
following be substituted :

¢ exceed in the cases referred to in clauses (a) and (b), two years, or, in the
case referred to in clause (0), ome year ’,
The Honourable Mr. A. @. Olow : Sir, I do not regard this point as

of great importance, because, normally, the disqualification would not be
imposed for a period exceedmg two years.

Dr. P, N. Banerjea : How do you know ¢

The Honourable Mr. A. G. Olow : But I would respectfully differ
on two points from Prof. Banerjea. In the first place, I think it is a
mistake to regard this penod of disqualification too much from the point
of view of punishment. It is really a measure for the protection of the
public. Although I have not the slightest doubt that it is very hard that
a man should be deprived of his livelihood we also have to think of the
people on the road to whom he has proved to be a danger.

Dr. P. N. Banerjea : He will learn to drive better after the punish-
ment that he has undergone.

The Honourable Mr. A. G. Olow : He can only learn to drive better
by our running the risk of his having further accidents which may be seri-
ous. ’

Dr. P. N. Banerjea : There should be some limit.

- . Pandit Lakshmi Kanta Maltra -(Presidency -Division : Non-Muham-
madan Rural) : What do you do on your railways ?
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Th¢ Honoursble Mr. A. @. Olow : I suggest that the ameridment

ought to be rejected. -

is :

Mr. President (Thev Honourable Sir Abdur Bshim) :

The qneation

‘¢ That in the proviso to sub-clduse (6) of clause 17 of the Bill for all the words
g with the words ‘ be less ' amd ending with the words ¢ three months ’; the

following be substituted :

‘ exceed in the cases referred to in clauses (a) and (b), two years;, or, in the
¢ase referred to in clause (o), ome year ’.’’

The Assembly divided :

AYES—e8.

Abdul Ghani, Maulvi Muhammad.
Abdul Wajid, Maulvi.

Abdullah, Mr. H. M.

Aikman, Mr, A.

Aney, Mr. M. 8.

Asaf Ali, Mr. M.

Ayyangar, Mr. M. Ananthasayanam.
Azhar Ali, Mr. Muhammad.
Banerjea, Dr. P. N.

Boyle, Mr. J. D,

Chaliha, Mr. Kuladhar.
Chapman-Mortimer, Mr. T.

Chattopadhyaya, Mr. Amarendra Nath.

Chaudbury, Mr. Brojendra Nzrayan.
Chettiar, Mr, T. 8. Avinashilingan.
Chetty, Mr. S8ami Vencatachelam.
Chunder, Mr. N. C.

Patta, Mr. Akhil Chandra.
Desni, Mr. Bhulabhai J.
Deshmukh, Dr. G. V.

Deshmukh, Mr. Govind V.

Essak BSait, Mr. H. A. Sathar H.
€adgil, Mr. N. V.,

Ghulam Bhik Nairang, Syed.
Ghugnavi, Sir Abdul Halim.
Govind Das, Seth.

Griffiths, Mr. P. J.

Gupts, Mr. K. 8.

Hane Raj, Raizada.

Hegde, Sri K. B¢ Jinarajs:
Hoshani, Mr. 8. K.

James, Mr, F. E.

Jedhe, Mr. K. M.

JFogendra Singh, Sirdur.

Kailash Behari Lal, Babu.

Lahiri Chaudhury, Mr, D. K.

Maitra, Pandit Lakshmi Kanta.
Malaviya, Pandit Krishna Kant.
Mangal Singh, Bardar.

Miller, Mr. C. C.

Misra, Pandit Shambhu Dayal.
Muhammad Ahmad Kazmi, Quzi.
Murtuza Bshid Bahadur, Maulvi Byed.
Nauman, Mr. Muhammad.

Pande, Mr. Badri Dutt.

Parma Nand, Bhai.

Raghubir Narayan Singh, Chaudhri.
Ramayan Prasad, Mr.

Ranga, Prof. N. G.

Rao, Mr. M. Thirumala.

Santhanam, Mr. K.

Satyamurti, Mr. 8.

Scott, Mr. J. Ramsay.

Bh;:téan, Mian Ghulem Kadir Muham-

Shaukat Ali, Maulana.

Sheodass Daga, Seth.

Sikandar Ali Choudbury, Maulvi
Singh, Mr. Gauri Shankar.

Singh, Mr. Ram Narayan,

Sinha, Mr, Satya Narayan.

Smith, Lieut.-Colonel H. C.

Som, Mr. Suryya Kumar.

Sri Prakasa, Mr.

Subbarayan, Shrimati K. Radha Bai.
Subedar, Mr. Manu.

Town, Mr. H. 8. .
Umar Shab, Mr. S
Ziauddin Ahmad, Dr. Sir. '

NOES—386.

Abdul Hamid, Khan Bahadur Sir.
Abduy¥ Rashesd OChaudhury, Mualvi.
Ahmed, Mr. K.

L355LAD

Ayyar, Mr. N. M.
Bajpai, Sir Girja Shanker.
Bartley, Mr. J.
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-Bawoor, Mr, G:- V.. . -Maxwell, The Honourgble My B. M.
Chanda, Mr. A. K. b Metcalfe, Sir Aubrey.
Chatterjee, Mr. R. M. Mitchell, Mr. K. G.
‘ Clow, The Honourable Mr. A, @p« Mukerji, The Honourable Sir Manmatha
Conran-Smith, Mr, E. ; Nath. ;
- Dnlal, Dr. B. D. . --llukerji, Mr. Basanta Kumar.
Dalpat Singh, Sardar Bahadur Captain, | Nur Muhammad, Khan Bahadur Shaikh.
Dutt, Mr. 8. o Ogilvie, Mr. C. M. @.
'Faruqui, Mr. N. A. Rahman, Lieut.-Colonel M. A.
Ghulam Muhammad, Mr. Sher Muhammad Khan, Captain Eardar -
Grigg, The Honourable Sir James. Bir, SN
Highet, Mr. J. C. flivaraj, Rao Sahib N.

Jawahar Singh, Sardar Bahadur Sardar | Sukthankar, Mr. Y. N.
Bir. Sundaram, Mr. V. B,

Walker, Mr, G. D.

Zafrullah Khan, The Honourable Bir
Muhammad.

Eamaluddin Ahmed, Shams-ul Ulems.
Lloyd, Mr. A. H.
Mackeown, Mr, J. A,

The motion was adopted.
Maulvi Abdur Rasheed Chaudhury : Sir, I move :

¢ That in sub-clause (7) of clause 17 of the Bill, after the word ¢ vary ’, wherever
it occurs, the words ¢ or suspend pending the hearing of an appeal ’ be inserted.’’

If the amendment is accepted, the clause will read like this :

‘‘ The Court to which an appeal lies from any conviction of an offence of the
nature specified in sub-section (I) may set aside or vary or suspend pending the
hearing of an appeal any order of disqualification made by the Court below *’, ete.

The object of this amendment is that the appellate court should have
power to suspend the order of disqualification of the lower court cven
before the case comes up for hearing. We have made this Act so harsh
and stringent that I think we are doing a great disservice to the youth of
this country. If we refer to clause 119, we find that even healthy competi-
tion is made penal by this Act. Everywhere healthy competition is en-
couraged but here we are not only discouraging our youth to have healthy
competition but we are making healthy competition penal. Then again
disqualification is & heavier punishment than fine and even imprisonment,
and a self-respecting youth will prefer going to jail than to be disqualified.
This section has given power to set aside the disqualification at the time
of the hearing of the appeal but it has given no power to suspend the dis-
qualification hefore the date of the hearing of the appeal. It is for this
reason that T want that before the case is taken up for hearing in appeal,
the appellate court ghould have power to order suspension of disqualifica-
tion passed by the lower court. Sir, I move.

Mr. President (The Hgnourable Sir Abdur Rahim) : Amendment
e ved.

“‘ That in sub-clause (7) of clause 17 of the Bill, after the word * vary ’, wherever
it occurs, the words ¢ or suspend pending the hearing of an appeal ’ be inserted.’’

Mr. K_Santhanam (Tanjore cum Trichinopoly : Non-Muhammadan
Rural} : This amendment comes more properly under clause 18 (2).

]
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. -Mr. Bhulabhai J. Desai (Bombay Northern Division : Non- Muham-
madan Rural) : Sir, it is practically covered by clause 18 (2) as it now’
stands : , . -

¢ The operation of a disqualification order malle wndet section 17 shall not b
suspended or postponed while an appeal is pending against such order or against the
conviction as a result of which such order is made, unless the appellate Court so
directs.’’ : :

Mr, President (The Honourable Sir Abdur Rahim) : The mover
wants if, to be suspended ? I do not know whether the Honourable Mem-
ber wishes to press this amendment ¢ :

Manlvi Abdur Rasheed Chaudhury : I have not found out my mis-
take, Nor...

Mr. President (The Honourable Sir Abdur Rahim) : Does the:
Honourable. Member wish to withdraw it ? i

Maulvi Abdur Rasheed Chaudhury: I am not withdrawing it. '

The Honourable 8ir Manmatha Nath Mukerji (Law Member) : Siz,
this amendment is wholly unnecessary. It is entirely covered by clause:
18, sub-clause (2). The object of the amendment is to enable the appel-
late court to make an order suspending the operation of the order of:
disqualification pending the hearing of the appeal, and that power is:
given very clearly by sub-clause (2) of clause 18. If my Honourable.
friend will please read that sub-clause, he will find that I am right and-
that he is overlooking that provision, .
_ Mr. President (The Honourable 8ir Abdur Rahim) : The question'
is :

‘¢ That in sub-clause (?) of clause 17 of the Bill, after the word ¢ vary ’, wherever
it occurs, the words ¢ or suspend pending the hearing of an appeal ’ be inserted.’’

The motion was negatived.
Mr. President (The Honourable Sir Abdur Rahim) : The question

o ‘¢ That clause 17, as amended, stand part of the Bill.’’

The motion was adopted.

Clause 17, as amended, was added to the Bill.
) Mr. President (The Honourable Sir Abdur Rahim) : The question
18 : :

‘“ That clause 18 stand part of the Bill.’’

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and.
Chitoor : Non-Muhammadan Rural) : Sir, I move :

‘“ That in sub-clause (1) of clause 18 of the Bill, for the word ¢ for ’, oceurring,
in the third line for the second time, the word ¢ from ’ be substituted.’’
This is purely a verbal mistake. Sir,.T move..

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved : . .

‘‘ That in sub-clause (1) of clause 18 of the Bill, for the word ¢ for ' occnrring‘
in' the third line for the second time, the word ¢ from ’ be substitited.’’

The Honourable Mr. A. G. Clow : Sir, this is obviously a grams.
matical improvement. I have mo objeetion.  ~ = D
L355LAD 2
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. Mr, President (The Honourable Sir Abdur Rahimi) : The question
18 : g

‘¢ That in sub-clauser(l) of clause 18 of the Bill, for the word ¢ for ’, occurring
iqtthethirdlinatuthamondt_ljn‘e.the word ¢ from ’ be substituted.’’ '
The motion was adopté’d.
Pandit Lakshmi Kanta Maitra : Sir, I move :

¢ That in sub-clause (3) of #lause 18 of the Bill, for the words ¢ after the uvxpiry
of six ’ the words ‘ within twn ’ be substituted,’’

Sir, sub-clause (3) provides that a person in respect of whom an
order of disqualification has been passed is debarred from" filing an
appeal to an appellate court within a period of six months ; that is to
say, if the sub-clause, as it stands, is enacted into law, it will mean that
a man convicted and disqualified cannot appeal to an appellate court
until after a period of six months has elapsed. I should like to point
out to my Honourable friends belonging to the legal profession that
this is retrograde. The law of limitation, as we know it, with all its
various articles always provides that the litigant who wants to move
the Court must come up within a certain limited period. and the basie
principles.of the law of limitation are that no Court of law should help
anybody who is sleeping over his rights. In this particular case, we
are providing that he has got to wait, if he has got an order of disquali-
flcation passed against him, for a period of six months before he can
go up 1o the appellate eourt. He can only go up after the lapse of a
period of six months. Therefore, I want to bring this into line with
the law of limitation. T am fixing the period of appeal at a period of
two months, within which the party, aggrieved by the order of disquali-
fication, will go to the Court and wmove for velief.

Of course we know that, in ordinary cases of conviction, the
period of appeal is nearly thirty days, and the period of a revision by
the High Court is sixty days. The House will also consider that, if
& man is disqualified only for a period of two or three months, what ia

meant by saying that he cannot make an appeal until after a period
of six months......

Mr. N. C. Chunder (Calcutta : Non-Muhammadan Urban) : Where
do you get the appeal in this sub-section ?

Pandit Lakshmi Kanta Maitra : I say that you fix the period at
two months, within which he can go to the Court. 1 do not want to
make it six months ; T want to fix the minimum period at two months,

within which he is at liberty to go to the Court and move for the reversal
of the order. 8ir, I move.

lar. Pregident (The Honmourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That in sub-clause (3) of clause 18 of the Bill, for the words ¢ after the expiry
of six ’ the words ¢ within two ’ be substituted.’’

The Honourable Mr. A, @. Olow : Sir, my Honourable friend, Pandit
Lakshmi Kanta Maitra, has completely misunderstood the position of
the clause. It does not relate to appeals at all. The appeal is pro-
vided for in section 17 () and normally, of course, it will be governed
by the ordinary rules: of limitation s provided in the Code of Criminal
Procedure. This is a means after a man has, so to speak, served part
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of his sentence by which he can come to the. original conet sad get the
order rev;ewef In other words, he can say : ‘I am 3 poor man and
‘request that he disqualification should pat t be for more than &ix
months *’. He may thus ask for the remoyal of the order. It is really
a coneession déigned ‘to make the law lesi harsh' and’ ‘doés not operate
apainst the man who is disqualified.

Pandit Lakshmi Kanta Matted : Sir, T am really thankful to the
Honourable Member for pointing out that and 1 beg leave of the Hotlse

to withdraw the amendment.
e o
The amendment was, by leave of the Assembly, withdrawan.

Maulvi Abdur Rasheed Chaudhury : Sir, I move :

¢4 That. in sub-clause (3) of clause 38 6f the BAll, for the word ' six ’ the word
“ three ’ be substituted.’’

Sir, according to me the period of six months is toe long a penod
for a man who, by the order of the court, gets disqualification. T think
that the ends of justice would be served if he is allowed to move the
eourt for the removal of his disqualification after a period of .
months. We find that even for the purpose of an appeal to the Hig
Court from an order of the Subordinate Judge a period of three months
is fixed. Here also T would like to fix the maximum period at three
months. That is to say, at the expiry of three months, the man wil
be at liberty to move the court which passed the order of disqualifica-
tion. for the removal of the order of disqualification. Tt is a simple
thing and no speech is necessary. Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That in sub-clause (3) of clause 18 of the Bill, for the word f six ' the wotd
¢ three ’ be substituted.’’ v

The Honourable Mr. A. G. Clow : 8ir, I oppose the amendment.
The man who is disqualified has the right of appeal. Normally, that
appeal itself will take six weeks or two months and, T am sure, no court
would review its own order within a month or so of the appellate court
having passed an order confirming its original order.

Mr. President (The Honourable Sir Abdur Rahim) : The question
i

o That in sub-clause (8) of clause 18 of the Bill, for the word ¢ six ’ the wulﬂ
‘ three ’ be substituted.’’

The motion was negatived.
Mr. President (The Honourable Sir Abdur Rshim) : The questioh

is :

i8 :

‘‘ That clause 18, as amended, stand part of the 'Bi]l "

The motion was adopted.

Clause 18, as amended, was added to the Bill. r

Clause 19 was added to the Bill. ’
| Mr. President (The Honourable Sir Abdur Rahini® : The gnestion
8:

‘¢ That clause 20 stand part of the Bill.’’
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~{ Mr. M. Ananthasayanam Ayyangar : Si¢, I move :
¢ Pliat in sub-clause (3) of clause 20 of the mn, after the word * the ’, oeeurring
4 the ‘setend line, the word * la,’ be inserted.”’

. 'Pandit Lakshmi Kanta Maitra : I give my whole-hearted support to
this amendment.

: Mr. M. Apanthasayanam Ayyangar:: Sir, I have put in the: word
. 1ast to make it clear that last endorsement was meant.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

¢ That in sub-clause (3) of clause 20 of the Bﬂl n.fter the word ¢ tho oecurdng
in the second line, the word ¢ last ’ be inserted.’ )

The Honourable Mr. A. @, Olow : Like Pandit Lakshmi Kanta
Maitra I give my whole-hearted support to this amendment.
. Mr. President (The Honourable Sir Abdur Rahim) : The question

is :
B

£¢ That in sub-clause (3) of clause 20 of the Bm after the word ¢ the ’, ocousTing
In the serond line, the word ¢ last ' be inserted.’

The motion was adopted.
‘Mr. President '(The Honourable Sir Abdur Rahim) : The question

B Y

A f‘ ‘That clause 20, as amended, stand part of the Bill.’’
The motion was adopted.

Clause 20, as amended, was added to the Bill.

_ Mr, President (The Honourable Sir Abdur Rahim) : The question
i8 :

‘¢ That clause 21 stand part of the Bill.”’

Mr. M. Ananthasayanam Ayyangar : Sir, I move :

‘“ That in part (a) of sub-clause (£) of clause 21 of the Bill, the words ¢ and
other prescribed authoritics ’ e added at the end.’’
The amendment speaks for itself. Sub-clause (a) provides for
‘ the appointment, jurisdiction, control and functions of licensing autho-
vities . There are other prescribed authorities also which are given
certain functions mentioned,; in this Chapter. Provision ought to be
?\ade that they should also be included in the rule-making power. Sir,
move. '

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That in part (a) of sub-clause (2) of clause 21 of the Bill, the words ¢ and
other prescribed authorities ’ be .added at the end.’’

The Honourable Mr. A. G. Clow : 8ir, I agree that this amendment
should be made. o

. Mr. President (The Honourable Sir Abdur Rahim) : The question
18 : o ‘ o

‘‘ That im part (8) of sub-elause {£). of clause Bl .of the Hill, the wordd’ ¢ and
other prescribed authorities ’ be added at the cnd.'"

The motion was adopted.

" :
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Mr. T. 8. Avinashilingam Chettiar (Salem and Coimbatore ¢cum
North Arcot ; Non-Muhammadan Rural) Sir, I move :

;8¢ That atbe @) of sub.clause (%) ot elause 21 o!thlnd.l,thetoucwmghn
imserted, a.lui ther :;:eénzng parts be re-lettered aoeoﬂmgy

o (b) for 'the conduct and hearing of appeals “that may be pref.amd \lndar thk

Chapter .’

Sir, this amendment. provides that rules-should be framed for tho
hearing and conduct of appeals under clauses 13 and 16, which have
been passed by the House. I move.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

¢ That after part (a) of sub._clause (£) of clause 21 of the Bill, tho following be
inserted, and the subsequent parts be re-lettered -aceordingly :

¢ (b) for the conduct and hearing of appeals that may be prafenod under this
Chapm Yy .
~_ The Homourable Mr. A, G. Clow : Sir, I am not sure that t.hla is
strictly necessary, but it seems unobjectionable, _ .

Mr. President (The Honourable Sir Abdur Rahim) : The question

is :
" ¢¢ That after part (a) of sub.clause (£) of elause 21 of the Bill, the fbllumng be
inserted, and the subsequent parts be re-lettered accordingly :
‘ (b) for the conduct and hearing of appeals that may be preferred under this
Chapter .’

The motion was adopted.

Mr. M. Ananthasayanam Ayyangar : Sir, I beg to move :
‘“ That in part (h) of sub-clause (£) of clause 21 of the Bill, before the word
¢ control ’ the words ‘ recognition and ’ be inserted.’’ _
Sir, this rule relates to the control of schools and establishments
1 Pt for the issue of certificates for instructing drivers, ete.
’ There In clause 7 sub-clause (6) proviso the certifi~
cates issued by Automobile Associations, which are recognised in this.
behalf by the Provincial Governments, are also valid and if such certi-
ficates are issued, the certificate holders can be exempted from the
aperation of Part 1 of Third Schedule. There is provision for recog-
nition in that part, namely, recognition to Automobile Associations,
whereas, in the rules, there is prowmon made only for control. There-.
fore, it is necessary that the words ‘ recognition and ’ ought to ‘be in-
serted in which case it will read as follows :

‘¢ the recognition and control of schools.....’’
" Sir, T move.
Mr. President (The Honourable Sir Abdur Rahm) Amendment
moved : )
“{ That in part (h) of sub-clause (2) of clauu 21 of the Bill, be!ora the word
¢ control ’ the words * recognition and ’ be inserted.’

The Honourable Mr. A. G. Olow : Sir, 1f I have understood the
amendment aright, it would have the eftect of obliging the Provincial
Government to grant recognition by rules, whereas in the second pro-
viso to clause 7, sub-clause (6), they can do it by executive order. I
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. {Mr. A @. Clow.] o R

suggest that executive: ‘order is preferabie in thu case becaule the rule-
majring power is rather enmbrous. Suppese, for example, you find - that
an Association is not issuitfg certifieates properly and you wish to with-
@raw. recognition, you can do that at any time under the Bill as it
stands, whereas with rules, you will have to give three months notice.

n Mr. Presiffent (The Honourable Sir Abdur Rahim) : The question

s :
“ 'I'hat in part Sh) of sub-clause (£) of clause 21 of the Bill, bofore the word
¢ coritrel ! the words ¢ recognition and ’ be inserted.’

The motion wag negatived.

Mr. M. Ananthasayanam Ayyangar : Sir, I beg to move :

‘¢ That in part (h) of sub-clause (£) of chnse 21 of the Bxll, after the words
¢ eontrol of ’ the worde ‘ automobile associations ’ be inserted.’

Bir, schools and other establishments can be controlled and rules
could be framed, but Automobile Associations are exceptions to every
déction in this Aet. I want to bring them also here so that they may
also be eontrolled. This is a consequential amendment. We wanted
to qmit the preference shown to Automobile Associations and the House
carried it and thus it has become necessary to introduce this consequ-
ential amendment.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That in part (h) of sub-clause (£) of clause 21 of the Bill, after the words
¢ sontrol of ’ the words ‘ automobile associations ’ be inserted.’’

Mr. K. G. Mitchell (Government of India : Nominated Official) :
Sir, T am opposed to this amendment for the same reasons as the Hon-
ourable Mr. Clow opposed the last amendment. The only place in
which Automobile Associations are concerned is in the second proviso
to clause 7, sub-clause (6). There it provides for certificates being
accepted from Automobile Associations recognised by Provincial Gov-
etnments. But Provincial Governments can extend recognition, ecan
withdraw recognition and can impose conditions of recognition by exe-
cdtive order. Therefore, it does not seem to be necessary to draw up
an elaborate set of rules governing recognition. Sir, I oppose.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘¢ That in part (h) of sub-clause (£) of clause 21 of the Bill, after the words
¢ eontrol of ’ the words ¢ automobile associations ’ be inserted.’’

The motion was negatived.

. Mr. Pregidnet (The Hunourable Sir Abdur Rahim) : The ggestion
is :

~4¢ That clagse 21, as amended, stand part of the Bill.’’
The motion was adopted.

Clanse 21, as amended, was added to the Bill,
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.. Mr. President (The Henourabls &ir Abdur Rabi) : The question
18 : R
‘¢ That clause 22 stand part of the Bill.’’

Dr. 8ir Ziauddin Ahmad (Umted Provxnces Southern Dlvlswm :
l{uhammadan Raral) : 8ir, T beg to move :

‘‘ That at the end of gub-clamse (2) of clause 22 of the Bill, the words ‘ or to &
motor vehicle driven by or for a person who desires to buy the car ’ be added.’’

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘“ That at the end of sub-clause (£) of clause 22 of the Bill, the words ‘ or to &
wmotor vehicle driven by or for a person who' desires to buy the car ’ be added.’’

M. K..Santhanam : 8ir, 1 oppose the amendment as it is. vague and
nnmtelhglble

Mr. K. G. Mitchell : Sir, I oppose the amendment.
) Mr. President (The Honourable Sir Abdur Rahim) : The question
'

‘‘ That at the end of sub-clause (2) of clause 22 of the Bill, the words ¢ or to a
wmotor vehicle driven by or for a person who desires to buy the ear ’ be added.”’

The motion was negatived.
‘Mr. President (The Honourable Bir Abdur Rahim) : The quest!on

is :

‘¢ That clause 22 stand part of the Bill.’’

The motion was adopted.

Clause 22 was added to the Bill.
. Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘¢ That clause 23 stand part of the Bill.’’
Dr. €ir Ziauddin Ahmad : Sir, T beg to move :

‘¢ That in sub-clause (1) of clause 23 of the Bill. after the word ¢ vehicls ’, oceur-
ring in the second line, the words ¢ in use ’ be inserted.’’

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That in sub-clause (1) of clause 23 of the Bill, ufter the word ¢ vehiclo ’, oceur-
ring in the second line, the words ¢ in use ’ be

The Honourable Mr. A. @. Clow : Sir, I thmk my Honourable frlend'
has misunderstood the amendment. As T read the amendment as tabled,
it comes in a different place.

‘¢ Every owner of a motor vehicle in use.....”’

I do not think it adds very much But ] see no objection to the‘
amendment. -

Mr. Bhulabhai J. Desai : 8ir, how can ever it be predicted that a
moter car may be in use. There is reason behind it. T am not opposing
it. T do my duty to point out that onee you say every motor vehicle in
use, how are you going to test it. Supposing a man has filve motor cars
and he has bought a sixth one. What amount of time will you use for'
him te use the sixth car, nobody ecan tell, -
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;' The Henourable Mr. A. G. Olow :' It is registered ones-f6¥ all.” Car
once brought into use is registered whether it is used or not.

Mr. Bhulabhai J. Desai : Every car in use has no meamng

* Mr. Pregident (The Honourable Sir Abdur Rahim) : The queshon
1! :

‘' That in sub-clause (1) of clanse 28 otthoBﬂl,nﬂarthoword‘voheh’ ownr-
rlngmthemndlms the words ¢ in use ’ be inserted.’’

The motion was negatived.
Clause 23 was added to the Bill.
Clause 24 was added to the Bill,
.- Mr. President (The Honourable Sir Abdur Rahim) : The question
18 : -
‘¢ That clause 25 stand part of the Bill."’
Dr. Bir Zisuddin Ahmad : Sir, I move :
‘¢ That in sub-clause (£) of clause 25 of the Bill, for the words ‘ one month ’ the
words ¢ three months ’ be substituted.’’

1 think a period of one month is not -sufficient, and it is demmblo to
change it to three months. Sir, I move.

... -Mr, Pregident (The Honourable Sir Abdur Rahim) : Amendment
moved :

¢¢ That in sub-clause (2) of clause 25 of the Bill, for the words ‘ one month ' the
words ¢ three months ' be substitoted.’’

The Honourable Mr. A. G. Clow : Sir, I think three months is too
long a period for this. There is an amendment for ‘‘ two months *’
the name of Mr. Manu Subedar. He is not present here but I would see
no great obJeetion to that. But for temporary reglstratmn a period
of three months is obviously too long.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

¢¢ That in sub-clause (2) of -clause 25 of the Bill, for the words ‘ ome month ’ the
words ¢ three months ’ be substituted.’’

The motion was negatived.
Clause 25 was added to the Bil].l
~ Mr. President (The Honourable Sir Abdur Rahim) : The question
is : '
‘“ That clause 26 stand part of the Bill.’’

Dr. P. N. Banerjea : Sir, I move :

4! That in clause 26 of the Bill, for the words ¢ such suthority ns the Provincial
Government may by order appoint ’ the words ¢ a preseribed authority * be substituted.’’.,

_ 'I'hia proposal is a retrograde one. In the .original ‘Bill the werds
were ‘‘a preseribed authority '’. There is a differance between a-
preseribed authority and an authonty anpointed by order. The
difference lies in this that whenem we speak of a prescribed:authority:
we mean that such authority is appointed under the rules. But, when:
we speak of a person heing appointed by order. it does not refer. fo any:!
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rules framed in that behalf. Sir,.I desire that all our:.action® in con-
nection with this Bill should be in accordance with the rules and.should
not be arbitrary orders of any person, however highly placed he may
be. I do not know what consideration influenced the Select Committee
to amend this clausé as it existed in the original Bill which laid down
that this was to be done by a prescribed authority. I am definitely
against arbitrary orders and, in that view of the 'matter, I regard it as
a reactionary proposal. Sir, I move.

Mr. Prestdent (The Honourable Sir - Abdur Rahim) : Amendment
moved : ’ ' -

‘“ That in clause 26 of the Bill, for the words ¢ such authority as the Provincinl
Government may by order appoint ’ the words ‘ a prescribed authority ’ be substituted.”’

The Honourable Mr, A, G. Clow : Sir, if my Honourable -friend
had referred to the Select Committee’s report he woulll have found that
they gave the reason for the change they made. They said : o

‘¢ The object of the change is to enable the authority referred to to be appoiutad
more expeditiously than would be the case if the authority were to be prescribed by
rules the making of which is subject to previous publication.’’

To the reasons given there I would add andther reason and that is
that the removal of an authority of this kind is much simpler if it is
made by executive authority than if it is made by rules. If you find
that the authority is unfit you can remove the man on the spot, but by
rules it would be a matter of three or four months before you. could
remove an authority which has been guilty of abuse of power.

_ Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘‘ That in clause 26 of the Bill, for the words ¢ such authority as the Provincial
Government may by order appoint ’ the words ¢ a prescribed authority ’ be substituted.’’

The motion was negatived.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock. X .

The Assembly re-assembled after Tunch at Half Past Two of the
Clock. Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question

18 :

‘‘ That clause 26 stand part of the Bill.’’

The motion was adopted.

Clause 26 was added to the Bill.

Clause 27 was added to the Bill.
- Mr. Deputy President (Mr. Akhil Chandra Dattd) : The quéstion
18 :

‘¢ That clause 28 stand part of the Bill.”’
- Mr. M. Ananthasayanam Ayyanzar : Sir, T move :' .

¢ That in sub-clause (1) of clause 28 of the Bill, after the word * provinee ’,
oomrring-)in the third line, the words ¢ or deemed to he registered under this Act ’ be



1600 LEGISLATTVE ASSIMELY. | [61H BEP. 1938.

[Mr. M. Avanthasayanam Ayyangar.) ' o
.~ 'The words I propose to add are with respect to registration slreadty
in ermtence. ‘‘ Deemed to be registered under this Act” would also
‘metude earier provision. T am only trying to carry out the intentich
‘sontaimed in the later portions of clause 28. That is my Gbject.

- e!gr. Deputy President (Mr. Akhil Chandra Datta) : Amendment
oV H

‘‘ That in sub-clause (1) of clause 28 of the Bill, after the word- preyinco ’
seeurring in the third line, the words ‘ or deemed to be registered under this Act ’ be

- The Honourable Mr. A. @. Olow : Sir, T am not sure that these
words are really necessary, but T see no objection.

. Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
I8 :

‘! That in sub-clause (1) of clause 28 of the Bill, after the word * provinece’,
omrrhg,ln the third line, the words ‘ or deemed to be registered under this Act ’ be

The motion was adopted.

My, B Ananthasayanam Ayyangar : Sir, I move :

‘* That in sub-clause (1) of clause 28 of the Bill, after the word ‘ certificate ',
egcurring in the fourth line, the words ‘ in foree or ’ be imserted.’’

My Honourable friend, Mr. Mitchell, has suggested to me that
instead of putting these words after the word ‘‘ certificate ’’, it would
meet with his approval if they are put after the word ‘issued ’': in
which case it would read thus :

‘‘ & registration certifieate iseued or in force umder this Aet.....”’

Tf the House has no objection, T may be given permission to put
these words ‘ or in force ’ after the word  issued °,

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :

‘‘ That in sub-elause (1) of clause 28 of the Bill, after the word ‘ issued ’, oceur-
ring in the fifth line, the words ‘ or in force ’ be inserted.’’

The motion was adopted.

. Mr. Deputy President (Mr. Akhil Chandra Datta) :I'l‘he question
18 :

‘‘ That clause 28. as amended, stand part of the Bill.”’
The motion was adopted.
Clause 28, as amended, was added to the Bill,
Clauses 29. 30, 31 and 32 were added to the Bill.
- Mr. Deputy President (Mr. Akhil Chandra Datta) : The’ qﬁistioq

‘‘ That clause 33 stand part of the Bill’’

Mr. Amarendra Nath Ohattopadhysys (Burdwan Divisiem : “Non-
Muhammadan Rural) : Bir, T move : ‘ :

. “‘ That in sub-clause (1) of clause 88 of the Bill, after: the. words ¥ which s
reasons to believe ’ the words ¢ after getting the motor ear properly examined by emy
recognised motor mechanic ’ be inserted.’’
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_ It is ganerally the case that registering officers .are - not motor
experts and whenever any car is taken there by an ordinary illiterate:
motor driver, he feels the difficulty. If any motor mechanic is present
there and can examine the ear and give an opinion, then the registration
becomes easy. With that object in view I request the Honourable
Mr. Clow to accept this simple amendment that a metor meshaxic be
recognised who has really passed any motor mechanics examination and.
who is put in charge to help the registering officer. Sir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment
moved :

‘¢ That in sub-clause (1) of clause 33 of the Bill, after the words ¢ which has
reasons to believe ’ the words ¢ after getting the motor car properly examined by any
recognised motor mechanic ’ be inserted.’’

Mr. K. G. Mitchell : Sir, I regret to say I must oppose this amend- -
ment. It is, in my opinion, quite unnecessary. A registering autherity
or the prescribed authority should be competent, and the Provincial
Government in making the rules would see that the prescribed authority
was competent, to determine the question ; and if I may say so, the
addition which the Honourable Member wishes to make would really
affect nothing, because it does not say how a motor mechanie is to be
recognised. There is a provision for appeal against any decision in
clause 35 of the Bill. T think you must assume that the authorities
appointed by the Provincial Governments will be eompetent to dp: the
work, and, therefore, T must oppose this amendment,

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
18 :
‘¢ That in sub-clause (1) of clause 33 of the Bill, after the words * whieh bas
reasons to believe ’ the words ¢ after getting the motor ear properly examincd by any.
recognised motor mechanic ’ be inserted.’’ :
The motion was negatived.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question

is

¢¢ That clause 33 stand part of the Bill.’’

The motion was adopted.

Clause 38 was added to the Bill.
. Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is : '

‘¢ That clause 34 stand part of the Bill.’”’

Dr. P. N. Banerjea : Sir, I beg to move :

‘¢ That in sub-clause (3) of clause 34 of the Bill, for the words ¢ such authority

as the Provingial Government may by order appoint ' the words ¢ ecri
suthority ’ be substituted.’’ T pRo @ proscribed

Sir, as I said a few minutes ago, in connection with a similer amend-
ment, I am always opposed to giving arbitrary power to any Govern.
thent. WRenever any power is to be exercised it should be exercised.
in aecordance with rules. Therefore, I regard the. proposal of the
Belect Committee as a retrograde one, and I oppose it. Sir, I move.
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.Mr. Deputy President (Mr. Akhil :Chandra Datta) : Amandment
moved :

¢¢ That in wab-clanse (3) of clause 34 of the Bill, for the words ¢ such suthor
as the Provineciul Goverument may by order appomt 4 the words ¢ a prescril
R authority ’ be subatituted.’’ .

The Honourable Mr. A. @. Olow : Sir, this seems to be on very
much the same lines 88 the previous amendment. It seems rather
superfluous to appoint a motor mechanic or some one by a rule made by
the Provincial Government, and I oppose the amendment.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :

‘¢ That in sub-clause (3) of elause 34 of the Bill, for the words ¢ such auuhorltg

as the Provxmnl Government may by order appomt ’ the words ‘a prescribe
authority ’ be substituted.’’

The motxon was negatived.
‘Mr. Deputy President (Mr. Akhil Chandra Datta) : The question

is :

‘‘ That clause 34 stand part of the Bill.”’

The motion was adopted.

Clause 34 was added to the Bill. .
. Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :

‘‘ That clause 35 stand part of the Bill.’’

Mr. M. Ananthasayanam Ayyangar : Sir, ] beg to move :

‘¢ That in clause 35 of the Bill, after the word ¢ vehicle ’, ovcurring in the third
line, the words ¢ or under section 38 clause (1) to issue a eertificate of fitness ’ Le
inserted.’

Sir, clause 35 makes provision for certain appeals to be preferred
in the first portion against orders of refusal under section 23, but
later on in section 38 it is provided that even though there is registra-
tion, and even though there might be a permit to ply on particular
roads from year to year or at short intervals. certificate of fitness for
the vehicle, as a medical certificate in the case of a driver, has to be
obtained. If perchance the certificate of fitness is refused, them it
becomes final. There is no appeal provided against the order of refusal
to grant a certificate of fitness. I have included this also in clause 35
so as to allow an appeal against an order of refusal of a certificate of
fitness to a vehicle.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment
moved :
¢‘ That in clause 35 .of the Bill, after the word ¢ vehicle ’, occurring in the third

line, the words ¢ or under section 28 clause (1) to issue a certifieate of fitmess ’ be
inserted.’’

The Honourable Mr. A. @. Clow : Sir, I do not oppose this amend-
ment. With your permission and that of the Honourable Mémber, I
would suggest a small verbal alteration. What is referred to here as
‘“ elause (1) ’, will, if the Bill is passed, be sub-section (1), and I suggest



THE MOTOR VEHIOLES BILL. 1608

that it should read ‘ under sub-section (1) of section 38 '; in other
words, the amendment will read : ‘‘ or under sub-section (1) of section.
88 to issue a certificate of fitness ’’.

Mr. M. Ananthagayanam Ayyangar: Sir, I aécept the verbal
alteration. o
. Mr. Deputy President (Mr. Akhil Chandra Datta) : The - question
is : .

‘‘ That in clause 35 of the Bill, after the word ¢ vehicle ’, occurring in the third

line, the words ¢ or under sub_section (1) of section 38 to issue a certificate of Atness ’ be
inserted.’’ -

The motion was adopted.

Mr. M. Ananthasayanam Ayyangar : Sir, I beg to move—I have
made a small verbal alteration in this amendment :

‘‘ That in clause 35 of the Bill, after the figures and word ¢ 83 or 34 ’ the words and
figures ‘ or by an order of cancellation under sub-section (8) of section 38’ be
inserted.’’

The object is that, in the later portion of section 35 (1), appeals
are provided against orders of cancellation or suspension, but if a
certificate of fitness is cancelled after once it is granted, no appeal is
provided for. I, therefore, intend by this amendment, to make a pro-
vision for that class also by including it in section 85. Sir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment
moved :

‘¢ That in clause 35 of the Bill, after the figures and word ¢ 33 or 84 ’ the words and'
Izlg::es ‘or by an order of cancellation under sub-section (8) of section 88’ be
rted. ’’

The Honourable Mr. A. @. Olow : Sir, I accept it.
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question

is :

_ %¢ That in clause 35 of the Bill, after the figures and word ¢ 33 or 84 ’ the words and
figures ‘ or by an order of cancellation under sub-section () eof section 88’ be
inserted.’’

The motion was adopted.

Mr. 8. Satyamurti (Madras City : Non-Muhammadan Urban) : Sir,
I beg to move :

¢ That to clause 35 of the Bill, the following be added at the end :

‘ The prescribed appellate authority shall give mnotice of the appeal to the
registering authority concerned, and, after giving an opportunity to the
registering authority to be heard in the appeal, pass such order as it thinks
fit :

Provided that the orders of the Registering Authority shall remain in force
pending the disposal of the appeal, unless otherwise ordered by the appeliate:
authority *.”’

I think, Sir; this amendment speaks for itself. These are all import-
ant orders passed by the Registering Authority, either under clause 27
which concerns refusal of registration, or under clause 33, suspension
of registration, or 34, cancellation of registration, and now 38, certificate
of fitness of transport vehicle. T am anxious that the registering autho-
rity should also have an opportunity of being heard and should be given
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nmotice. Secondly, in the period which may elapse before the appellase
authonty passes . final orders, I am ahxious that the orders of the
degistering authority shall remain in force perding the dispesal of the
appeal, unless otherwise ordered by the appellate authority.

Mr. Deputy Presidemt (Mr. Akhil Chandra Datta) : Amendmen_t

moved.
‘¢ That to clause 35 of the Bill, the following be added at the end :

 The prescribed appellate authority shall give notice of the appeal to the
registering authority concerned, and, after giving an oppoxtunity to the
;egutenng authority to be hep,rd in the appeal, pass such order as it thinks

Provided that the orders of the Registering Authority shall remain in force

pending the disposal of the appeal, unless otherwise ordered by the appellate
suthority ”.”’

Mr. M. Ananthasayanam Ayyangar : T want to make a small medi-
fication.

. The Honourable Mr. A. G. Clow : I have a fresh draft which, with-
out- altering the substance of my Homourable friend’s amendment, is in

a better. form, and, with your permission, I would like to have that
moved :

Mr. K. G. Mitehell : I regret that the copies of this amended draft
were placed on the table instead of being circulated. Copies have now
been passed round. The modification proposed is this :

‘¢ Re-number clause 35 as sub-clause (1) and add sub-clause (£) and proviso as
follows :

¢ The appellate aﬁthonty shall give notice of the dppeal to the original authority

and after giving opportunmity to the original authority to be heard in the
appeal pass such orders as it thinks fit :

Provided that orders of the or 1 authority shall remain in foree pending
&l:a dis’ponl of the appe:glm nless the appellate authority otherwise
irects ’.7’

Mr. 8. Satyamurti : There is one matter which, of course, subject
to your ruling and with the consent of the House, I submit, namely,

whether we could not combine amendments Nos. 240 and 241 together.
It will read thus :

‘‘ The appellate authority shall give notice of the appeal to the ongmul authority
gnd after giving opportuiifty to the original auth the appellant
to be hedrd either personndlfy or by pleader in the dppedl pass suoh\ oniers as it thinks
u"‘

I do not know if the Government consider it an improvement, but,
1 pevsonally, consider their amendment an imprOvement upon mine,
so far as the wording is concerned, and, if they will put the two thin
together, there will be a common clause for both. %En clause 35 will
vead as in the Bill as clause 35 (1), and there will be a sub-clause (2)
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